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CORRIGENDA

In the Parliamentary Debates (Part T—Questions and Answers) Third Session of
Parliament (Second Part), 1951,—

In Volume VII—
1, No. 1, dated the 2nd April, 1951,—
(i) wm=w ey, 7fm 3, g & T 9T ‘g’ 9 |

(1) - abss ¢ (ope! 7 mt S 7 (pie A gou 0 D0 TYAP K
(ifi) Col. 28‘07. line 30 lor “Ar?‘hwlogioal"'. read ‘‘archaeological” and line 5 from bottom
Jor “Ttransport’” read ‘‘Transport’.
2, No. 7, dated the 10th April, 1951,—
(1) F®7 2033, NY Fafim ¥ “aigd”’ % eqF 9 ‘o’ 9§ |
(ii) Col. 3056, linea 16 and 17 for the word ‘‘Consituation’ read ‘*‘Constitution”.
3, No. 8, dated the 11th April, 1951,—

w1oH 323y, ¥ ¥ qfir « “arforog” & e gt “qrfs” oF ¢

4. No, 11, dated the 18th April, 1951,—
(i) Col. 8289, line 27 from bottom for ‘“‘ment’ read ‘‘meant'.
(ii) Col. 3244, lino 23 snsert “‘of” after the worda ‘‘abolition of any”.

(iii) row 334 ¢, ¥ ¥ gf|r 3“4 orrd” & eqry 9 “oft W qF )
(iv) Col, 3284, linc 14 for ‘‘yards" read ‘‘years’.
8, No, 12, dated the 17th April, 19561,—
Col. 3267, line 24 for “‘clorllago’ read “clerkage’,
A, No. 13, dated the 18th April, 1851,—
(i) Cols. 8301 & 3302, lines 22 from hottom and 24 respectively for the words ‘‘staty.
tary” and “‘statutory’’ read ‘‘statuary”,
(ii) Col. 3330, line 21 for “landing ' read “‘landed’’.
(iii) Col. 3340, lines 16 and 18 for “‘manzas" read ‘‘mouzas’.
7. No. 15, dated the 20th April, 1961,—
Col. 3402, line 2 from bottom for *‘Curch” regd ‘‘Church’’.
8. No. 16, dated the 21st April, 1951,—
Col. 3447, for the existing lino 24 substitute ‘‘ship Scholarship ; and "
9, No. 17, dated tho 23rd April, 1951,—
(i) Col. 3478, line 27 from bottom for ‘0" read ‘‘of”.
(ii) Col. 3491, between lines 4 and 5 from bottom insert new line “‘and (iii) Ra:
during the period October 1860 to February", (iii) Raw materials
10. No. 19, dated the 25th April, 195]1,—

(i) Col. 3548, for the existing line 20 from bottom substitute ‘‘aatiafaction of Mombers.
It is the". o

(ii) Col. 35568 for the existing lino 1 from bottom substitute ‘‘Indian R i
and for line 26 from bottom substitute ‘‘meot for the firat mio:?“Amm "
SRR et gt o 0 lpt S et B 0 || e o i e POYP K
11, No. 20, dated the 26th April, 1051,—

(i) Col. 3821, line 7 from bottom for the figures *‘1,420" read *‘41,420",
(ii) Col. 3626, line 1 for ‘‘condeming’’ read ‘‘condemning'’.

12, No. 22, dated the 28th April, 1951,—
Col. 8687, line 26 for ‘‘complete” read ‘‘compete’,

(iv) :



s (V)

13. No. 26, dated the 3rd May 1051,—
Col. 38%6{?1- the existing line 17 from bottom substitute “‘and Supply (Shri Gadgil) :(a)

14. No. 27, dated the 4th May, 1951,—
Col. 3925, line 25 from bottom for “fireman" read ‘‘firman’.
18, No. 80, datod the 8th May 1851,—
(i) Col. 4041, for the existing line 15 from bottom substitute “‘(c) No, as none is consi-
dered neoos-’’.

(1i) OCol. 4042, line 31 snsert “‘such’ before the word ‘‘circums-".
16. No. 81, dated tho 9th May, 1951,—

Col. 4087, line 21 for “Rama’ read “Rana’.
17. No. 32, datod the 10th May, 1851,—

(i) Col. 4124, line 20 from bottom for ‘‘member’ read ‘‘number’’.

(ii) Col. 4129, line 21 for the words “having come" read ‘‘coming out of”,
lines 6 & 8 from bottom for the figure ‘‘1.4.51"" read *‘16.4.561"", and for "'16.4.81"
read “1.4.81" respectively.

- (iii) wrew vy, qfRr 2R “Fraw”’ & eqre 9 “Fraion” o |
18, No. 33, dated the 11th May, 1951,—

(i) Col. 4180, lins 10 from bottom for ‘‘of** read “to".

(i1) Col. 4161, line 17 for the figure 85" read *“185".

(iii) Col. 4162, line 24 for “in view of"’ read ‘‘in liou of™.

19. No. 36, dated the 15th May, lDbI,-f
(i) Col. 4270, line 30 for “‘pait-mixture read *‘paint-mixture”
(ii) wrew ¥3¢e, SR ¢, “*3" & T 9T “I9y” 97

iil) w7 ¥3¢s, A & qdfwr 28, “90” & & 97 “ame” o
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PARLIAMENT OF INDIA
Saturday, 14th April, 1951.

The House met at a Quarter to Eleven
of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
SMUGGLING OF DIAMONDS

#3098, Dr. Ram Subhag Singh (a)
Will the Minister of Finanece be pleased
to state whether it is a fact that a
packet of Christmas cards received at
Bomkgy Foreign Post Office contained
diamonds worth Rs. 150,000?

(b) If so, what was the name and
address of the sender, and to whom
was that packet addressed?

The Minister of State for Finance
(Shri Tyagl): (a) Some uncut dia-
monds of the value of about Rs. 1,50,000
were found packed in a bundle of blank
tnvitation cards which arrived by
registered parcel post in- December,
1950.

. .(b) Enquiries are being made about
this unauthorised importation and ac-
cordingly it would not be expedient to
disclose this information at this stage.

DRy .Sybhag . Singh: May I know
he mnys‘“::l" g of this kind
ﬂn.nlso heen detected at any other post
office of 'this country?

Shri ; .Not .of digmonds; but
Yhrough' :‘L ,office there are.some
such smugglings done.

gt in-

. ;Shel T, Husain: Was it the fir:
“thé post

stance:that Happeriad, through
Shri ;. Yes; about
was proba ly‘-me:*m Alpmpnds fhis

:Dr., .Deshmukh: Since .these .were
Christmas ¢atds, evidently, ihis must
have ;heen .disgovered fu the month of
32 PS. .
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December. Has there not been suffi-
cient time to investigate into the details
of the names, etc.?

Shri Tyagi: I have got the name; as
I said, if I disclose the name at this
stage, it will impair the eniquiries which
are going on.

Shri Chattopadhyay: May I know
whether the packet was insured or not,
and {f so, for what amount?

Shri Tyagi: As I have said, it was a
registered packet. I can say it came
from Mombasa.

ALL-INDIA INSTITUTE OF PuBLic HEALTH
AND HYGIENE, CALCUTTA

*3099. Prof. S. N. Mishra: Will the
Minister of Health be pleased to state:

(a) the stage at which the scheme
to develop and extend the work of the
Maternity and Child Health Centre of
the All-India Institute of Public Health
and Hygiene in Calcutta ‘in collabora-
tion with UN.I.C.EF. is at present;
and

(b) whether the enlarged institute
will be open to students from other
Asian countries?

Theﬂnlﬂﬁr of Health (Wmﬂ
Amrit Kstir): "(gz The scheme has been
approved 'by ¢ Standing' Advisory
Committee of Parliament for the Mmis-
try of ‘Health and hy ‘the -Standing
Finance Committee. . Officia]l Standing
to the scheme will be issued shortly.

(b) Yes.

.Prof. 8. N. Mishra: May I know the
antourt grarted by the U.N.L.C.E.F. and
the contribution to be made by the
Government of India for this purpose?

Rajkumari rit Kayr: The cost of

‘the scheme ‘ﬁ%m’at&d to be ‘80 l'liha.

spread over a perfod of ive years. This

will be shared equally by the

.ilxllgf.L.C.E.!\ -and the Government of
a.

. 8. N. Misghra; M I know
Whgt are the nraationa) obtlgations
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on the Government in connection with
this institution

Rajkumari Amrit Kaur: The institute
will give instruction without charging
any fees to 250 students in all from

outside India for a period of one aca-*

demic year in each case or its equiva-
lent in student years. There are no
international obligations except that it
will be an International Training
Centre.

Prof. 8. N. Mishra: What would be
the procedure for selecting the students:
whether they will be selected by the
}J‘lc;‘fl'?c'E'F' or by the Government of
ndia

Rajkumari Amrit Kaur: The selection
for Indians will be made by the Gov-
ernment of India.

Shri Sohan Lal: How many students
r{m,be accommodated in this Institu-
on? :

Rajkumarli Amrit Kaur: I could not
tell you to day. It will have to be in
progressive stages, as we progress with
the buildings etc.

Shri T. Husain: May I know whether
this Institute will include training for
family planning?

Rajkumari Amrit Kaur: The ques-
tion is not relevant; this is an insti-
tute for training vpersonnel in mater-
nity and child welfare.

ANAESTHESIA

*3100. Prof. S. N. Mishra: Will the
Minister of Health be pleased to state:
(a) whether the scheme for starting
m;st—graduate Courses in Anaesthesia
some of the medical colleges in the
Country is ready; and
. (b) if so, the Colleges selected for
'the introduction of such Courses?

The Minister of Health (Rajkumari
Amrit Kaur): (a) There s no such
scheme under consideration at present.

(b) Does not arise.

ScHooL oF FOREIGN LANGUAGES

. *3101. Prof.- 8. N. Mishra: Will the
Minister of Defence be pleased to state:

(a) whether QGovérnment have any
scheme for thé expansion of the School
of Foreign Languages, .

(b) the number of officers, Civil and
Military, who are at present on its
rolls: and

¢¢) the strength of the teaching
staff? co

The Deputy Misfsier of
. (Major-Gendrul Hinsitsinhjl): (a) Yeés.

14 APRIL 1851
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It is proposed to utilise the school for
Hindi classes also.

(b) 523, of which 457 are Civil and
66 Military.

(c) A Director and 8 Lecturers.

Prof. 8. N. Mishra: May I know whe-
ther there is any co-operation between
the School of Foreign Languages and
the private Institute of Foreign langu-
ages in New Delhi?

Major-General Himatsinhji: No, Sir.
This Institution is working as a Gov-
ernment concern.

Prof. 8. N. Mishra: What are the
nationalities represented on the teach-
ing staff of this school?

Major-General Himatsinhji. There
are six languages: French, German,
Russian, Chinese, Persian and Arabic.
All the eight Lecturers except the
Director are foreigners. I can give
details of each Lecturer if required.

Prof. 8. N. Mishra: May I know whe-
ther the Military Attaches who are
appointed are also required to be
qualified at this Institute?

Major-General Himatsinhji: Yes, Sir.
There are three classes of qualifications:
(i) preliminary, (ii) advanced, and (iii)
interpretorship. Most of the Military
officers try to become interpreters in
foreign languages.

" Dr. Deshmukh: May I know whether
it Is proposed to add Russian as one of
the languages taught here?

' Major-General Himatsinhji: It is one
of the six languages already taught in
the school.

GRANTS TO NON-GOVERNMENTAL INS-
TITUTIONS

*3102. Shri 8. C. Samanta: Will the
Minister of Education be pleased to

state:

(a) the amount of grants made to-
wards the development of non-govern-
mental educational institutions in
India ifi the years 1948-40 and 1949-50;

(b) how much in the form of (i)
capital grant, (ii) recurring grant, (iii)
nus-tecun-lng grant and (iv)- ioans:
an . e

(c) whatulro tl;e -c:ndgom on
which gr are given -to :these .non-
govemme.:aal instltutlg!rxls? SR

‘ ’("’SI U’r‘) c}‘i"ﬂr ’_ #t—l‘ s
T et () ) ()
- & Ul Loy 5 Jui¥ 5
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190+ e i e (o)

IPIF s Sy S Sy ot 52 55

catrbalp vl £
- ¥ &eée’wdﬁﬁf

[ The Minister of-Education (Maulana
.Azad): (a) and (b). A statement of
all grants and loans paid to non-gov-
ernmental educational institutions by
‘the Ministry of Education is laid on
‘the Table. (See Appendix XXI, an-
nexure No. 41.)

(¢) Attention is invited to the reply
given by me to Starred Question No.
1314 asked by Shri V. C. Kesava Ruao
on the 1st April, 1950.]

Shri S. C. Samanta: May I know
whether these grants are given direct
~or through the State Governments?

Maulana Azad: Direct.

Shri S. C. Samanta: May I know how
many of these Institutions are receiv-
ing the grants status quo, how many
have been debarred, and in how many
«<ases grants have been suspended?

ot gl e @ olif Uy
- le A1y
[Maulana Agad: I cannot give this
Information at this time.)

Thakur Lal Singh: May I know how
much of this grant is being given to
Part C States?

w, ,ﬂ yhan ‘J.R’J‘f :- é’}f Ulge
Wy alG S Mo o damala]
Nody 2 i (S bl g S S
S8 e Yol oS Wy A WS
[Mauland Azad: If the hon. Member
would take the trouble of looking 'into
the statement that has been placed on

the Table of the House, he will get
this information.]

Oral Answers

I.C.S. AND ARMED FORCES OFFICERS

Prof. K. T. Shah; Will the
Minister of Home Affalrs be pleased
1o state:

(a) how many 'members of the
former Indian Civil Service or officers
of the Armed Forces holding King's
Commission. (i) retired voluntarily
from service under the Government
of India since 1st September, 1946, and
¢ii) what was the amount of compen-

14 APRIL 1951
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sation, gratuity, commuted pension or
other such indemnity granted or paid
todsuch personnel retiring and retE'ed.
an

(b) how many officers of the Indian
Civil Service or of the Armed Forces
holding King’s Commission have opted
for service in Pakistan since the 15th
of August, 1947 and the amount of
pension charge borne at present by the
Government of India under the Sterling
Balances Settlement of July, 19487

The Minister of Home Affairs (Shri
Rajagopalachari): (a) Two statements
showing the (i) number of officers who
retired voluntarily from service since
1st September, 1946 and (ii) the am-
ount of compensation, gratuity etc. paid
to them are laid on ihe Table of the
House. [See Appendix XXI, annexure

No. 42.]

(b) It is presumed that the hon.
Member wants to know the number of
officers who opted for service in
Pakistan after the 15th August, 1947.
The answer is nil.

The liability of the Government of
India for the pension charges has not
been affected by the Sterling Balances
Settlement of July, 1948. The initial
liability of pensions in respect of offi-
cers who retired on or before the parti-
tion was accepted by the Government
of India subject to final adjustment
with the Government of Pakistan.
The total amount of pension charges
80 borne by the Government of India is
not readily ascertainable.

Prof. K. T. Shah: In the statement
supplied, it is stated:

“The amounts of compensation
sanctioned shown in column (3) of
the statement relate to those grant-
ed to the Indian officers of the
I1.C.S. who offered to continue in
service and whose offers were not
accepted by Governments in India.”

May I know the reasons why they
were not accepted?

Shri Rajagopalachari: There were
several officers. I am sorry I cannot

‘state the reasons now. But, it is to

explain that the amounts refer only
to these officers that I have put it in.
If any question is asked as to why the

‘gservices of the people who offered to
‘stay here were not accepted, it woilld

be a matter for enquiry and answer.

Prof. K. T. Shah: The number stated
here comes to 250 or so. May I en-
quire what was the total number of
officérs out of whom these wanted to
retire prematurely?

Shrl Rajagopalachari: I would re-
-quire notice. : -
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Prof. K. T. Shah: May I know whe-
ther any of these officers who have
retired have since been employed in
any capacity?

Shri Rajagopalachari: There is
another question on that subject, if
the hon. Member will wait for that.

Shri Dwivedi: Sir, in the statement
attached to the reply of the hon.
Minister, the number of officers who
retired since 1st September, 1946 has
been given. But the statement does
not mention how many of them
retired voluntarily and how many
retired after the maturity of their
services, I want to know how many
retired voluntarily.

Shri Rajagopalachari: Since 1st
-September, 1946 there was no ques-
tion of voluntarily retiring. Every
retirement would be voluntary. 1t
the difference is between premature
retirement and retirement at the
stated time, I would like the hon.
Member to give notice of a separate
question because it is not possible to
‘find out these numbers from 1046
‘geptember, without specific examina-

on.

Shri T. Husain: How many of
these officers were Europeans and
how many Indians?

Shri Rajagopalachari: The state-
ment is restricted to Indian officers,
because the information about the
non-Indian officers who. retired pre-
maturely it is difficult to ascertain
because those papers are retained by
the British Government.

Prof. K. T. Shah: Sir, may I point out
th;: in the second part, the statement
says: :

C iyl - ; %

."“No. iriformation s’ avallable as

0. the .campensation..paid to non-

ndian officers. who retired prema-

turely; the responsibility for pay-
ment in such cases rests ‘with the

British Government.” R

~May. I know Sir, whethet this is not
A .charge on the Indian revenues?
-1 mean the pensions of those officers
‘who had served here?

Skl Rajagopalachari:. Regarding the
voompensation. paid. to. those non-Indian
‘Officera, who retired prematurely, the
responsibility - for payment rests with
the British Government.

. -sMr., fbuker: No. The hon. Member
wanta to know. whether the pensions
.paid to'these officers are not a charge
-on the Indian revenues. : .

Ot ~Rajagepalachari: I think I
ahouid get notice before 1 can answer.

14 APRIL 1851
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Sardar Hukam Singh: May I know
the number of officers who opted for
Pakistan in the first instance and thene
preferred to stay in India?

Shri Rajagopalachari: Sir, if alk
these things are very important now
to understand, I request notice may
be given.

RESEARCH CENTRE OF PAL1 LANGUAGE

*3104. Dr. Ram Subhag Singh: WilF
the Minister of Education be pleased
to state whether the Government of
India propose to establish any research:
centre of Pali language?

(S Uye) yaSymps T yRuke
ot K S o o -
- 2 p dale S kS

[The Minister of Education (Maulanm
Azad): The Government of India have
no such proposal under consideration
at present.]

e wwm gam fez: wv oy
aér & fF aroer & oF qrely we &Y
weqr ety v & fog fagre g
AMTEEFR & R & AT
ufeas 1  ?

[Dr. Ram Subhag Singh: Is it a fact
.that the Government of Bihar has
submitted a plan to the Government
of India for setting up an institutiom
of the Pali Language at Nalanda?]}

Gl € pl a2 ol Ul

o e W ] - L8 ey
- &

[Maulana Azad: I am not in a posi~
-tlon to answer it. The matter relates:
.$o-the Government of Bihar.]

jo 8trl A, C.'Giha: Sir, may I know
Whethér there is ‘ariy University In
India which has a course for research:
in Pali? |

. Mr. Speaker: That is too wide »
guestion tp be put.

Dr. Deshmukh: Sir, may I know whe-
er, Government at any time have
' any’ s to encourage the study
of the Buddhistic religion?
@ epe pae iyl 1 oI U
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[Manlana Arzad: The hon. Mémber
would agree with me that there are
many gs which should be encour-
aged. But the condition of the Gov-
ernment of India is such that they
hdve not been able to give full en-
Louragement even to the most im-
portant works such as Basic education,
th; ]social education and the like as
yet.

Gorp Srizep rroM Has PILGRIMS

*3105. Dr. Ram Subhag Singh: Will
‘the Minister of Finance be pleased fo,
state the total quantity of gold seized
2rom Haj Pilgrims in the year 1950?

The Minister of State for ' Finance
'(Shri Tyagl): The total quantity of gold
-polsed from: Haj pilgrims. in the year
1950 was 93886 tolas. .

Dr. Ram Subbag Singh: May I know
what action -has ‘been: taken against
‘these Haj Pilgrima who were detected?.

Shri Tyagi: Notices have been issued
‘to thase pligrims to present themselves

and to defend their cases. We .are in- .-

‘V::Ugating and the cases are proceed-

‘Shri T. Husaln: May I know whe-

ther these pilgrims were taking ﬁld
gold to.:

out of India-or- bringing
India?

Shri Tyagl: They were bringing It
into ‘India.

Shri Dwivedi: Has there been any
-ease of double punishment against a
erson who smuggled gold from
kistan into India, I mean. punished
by a fine for the smuggling and at the.
:a‘r'p_:a time prosecuted in a court of
aw”? :

Shri Tyagi: If there is any such
‘case which has come to. the notice of
the hon. Member, and if he will bring

it to my netice also, I shall try to do
the needtul. :

‘szn:w or Booxs By A.LR.

*3106. Shri A. C. Guba: Will the
Minister of Information .and Broad-
<nsting be pleased to state:

(a) whether any books are reviewed
By the All India Radio Stations;
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(b) if so, books in what languages;

(¢) whether foreign-publications are
also reviewed; and

(d) if so, publications of what coun-
tries?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) Yes. N ‘

(b) In all the Indian languages men-
tioned in the Constitution except
Kashmiri and. Sanskrit; and in some
otier languages such as English, French
and. Arabic.

(¢) Yes.

(& No countries have been specially
marked for this purpose.

Shri A: C. Gulta: Has there been any
ban on English books published in
India?

8hri Diwakar: There .ls no ban at all.
On the other hand 38 such books pub~
lished :in .India wese - reviewed.

th‘sﬁrn'a; (g.he Guha: 'osm;;h 38t 'Were
ey ¢ g 'y u Y .
nqm“ﬁf'_&e StnBo'm? aonmony or.

mggt‘atli)c::sﬂ‘»r The ﬂggre is for al

$hri'A. C. Guha: How many books

in an langy were . reviewed in
195 'g;:d in wha léhgup‘le'x?e}“ e"i,.

Shri Diwakar: Bobks in Indian
languages: are also reviewed; but for
the number of books in each langusge,’
I would require notice. '

Shri Dwivedi: May I know whether
a book entitled “Ten Years in Delhi”"
by one Handa, a'Government employee
wag reviewed from the All India Radio

.whether the book contained cer-

n. remarks against the Government?

Shrl Diwakar: I am not aware of it.

RETIREMENT oF I.C.S. Orricers

*3107. Prof. K. T. Shah: (a) Wil
the Minister of Home Affairs be pleas-
ed to state how -many officers of the
former Indian Civil Service or of the
Armed Forces holding King’s Commis--
sion, or the present day members of
the Indian Administrative Service have
expresged a desire to retire, from the
15th August, 1947 to the 31st January,’
1951 before the date due for retirement
under the ordinary service rules?

(b) What pension, gratuity, compen-
sation or other indemnity -or allowance
has been paid, sanctioned or made
payable to such personnel?

(¢) Have any such persons been re-
employed by :Government in or under
any Ministry of the Central Govern-
ment or .any State Government in
India in any statutory corporation,
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Board, or Commission of the Govern-
ment of India in or outside India or
in any private industry, enterprise,
profession or service directly or in-
directly, aided, protected or encourag-
ed by Government in any post likely
to give undue advantage to such em-
ployee because of his past experience
of or connection with Government
departments?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). A
stalement showing the number of offi-
cers of the former IC.S. and the
Armed Forces holding King’s Commis-
sions who retired prematurely during
the period 15th August, 1947 to 81st
January, 1951, is laid on the Table of
the House. [See Appendix XXI, an
nexure No. 43.]

(c) There have been no cases of

rsons who had retired prematurely
ut have been re-employed by the
Government of India in or under any
Ministry. One I.C.S. officer who has
proceeded on leave preparatory to
retirement has been re-employed as
Chairman of one of the State Public
Service Commissions.

Some of the retired officers have

been permitted to take up private
employment or to engage in- business.
In granting such permission Govern-
ment have satisfled themselves that the
officers -concerned would not gain amy

undue advantage because of their past’

experience of or connection with Gov-
ernment departments.

Prof. K. T. Shah: Sir, with regard to
the officers to whom ‘rermission had
been given to seek employment, may
I enquire whether the emoluments they
receive in the new employment are in
addition to their pensions or whether
the pension is suspended it the emolu-
ment is in excess of the pension?

Shri Rajagopalachari: In all cases of
re-employment under the Government,
there are very specific rules regarding
the limitations, and the emolument will
never go beyond the salaries originally
drawn, inclusive of pension. But in
the case of private employment where
aermxssion is granted, we cannot con-

ol the salaries.

Prof. K. T. Shah: Sir, in the case of
private employment, the hon. Minister
was pleased to state that the Govern-
ment satisfy themselves that these
persons are not in a position to take
any undue advantage in their new
positions on account of their past ex-

jence. May I enquire if any of

ese people have been employed in
any firm which takes contracts or
other works from the Government?
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Shri Rajagopalacharl: The condition-
that we could rightly attach is what
has been stated, namely, that the offi~
cers concerned would not gain any un=®
due advantage because of their past
experience of or connection with Gov-
ernment departments. But as regartjs
contracts in the Government of India.
generally, it would be too difficult to
control from that point of view. :

Shri T. Husain: Sir, the statement
laid on the Table does not show the-
number of Europeans and the number
of Indians.

Mr. Speaker: Has the hon. Member '
read the statement?

Shri T. Husain: I have not read it
myself, Sir, but I asked Prof. Shah and-
he said it was not there and so I am
asking the question. I want to know
the number of Europeans and Indians.
who have expressed their wish to
retire and also the number of L. C. S.,
1. A. S., and officers holding King's
Commission, who have expressed such.
a desire?

Shri Rajagopalachari: I would ask.
the hon. Member to state his question
simply, so that I can follow it.

Mr. Speaker: Let him put his ques--
tion clearly.

Shri T. Husain: Yes, Sir, I will put
my questions one by one, if you would"
allow me to put all of them, it would”
be better.

Mr. Speaker: Then he had better not

.put them. He can ask only one ques-

tion at a time.

Shri T. Husaini How many
Europeans and Indians expressed their
wish to retire from the I.C.S., L.AS.,
and King’s Commission posts?

Shri Rajagopalachari: Notice, Sir.

Shri Brajeshwar Prasad: Are there-
any I.C.S. officers who were discharged
or dismissed from service after proper
enquiries by the Union Public, Services
Commission for offences involving
moral turpitude and who have been re-
employed by the present Government?,
What is their number and what are
the grounds for their re-employment?

Shri Rajagopalachari: Very specific
notiee should be given.

Several Hon. Members rose—
Mr. Speaker: Next question.
GOVERNMENT HOSPITALITY ORGANIZA--

TION

*3108. Prof. K. T. Shah: in.
the Minister of Home Affairy, é:) pl?al:l-
ed to state what is the amaual’ expen-
diture incurred by Goguesament ovem-
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the Government Hospitality Organi-
zation?

(b) Who is the Officer-in-charge of
this organization and what is his
designation and pay?

(¢) Does he get any allowance or
pay from any other Department of the
Government in addition to what he
gets from the Hospitality Organization?

(d) What is the total annual estab-
lishment expenditure of this Organi-
zation?

(e) Since when has this Hospitality
Organization been working, what was
the arrangement prior to the existence
of this Organization and what is the
annupl comparative expenditure in-
curred before and after this Hospitality
Organization came into existence?

(f) Are the services of this Organiza-
tion or any employees of this Organiza-
tion, utilized anywhere else other than
for the Hospitality Organization?

The Minister of Home Affairs (Shri
Rajagopalacharl): (a) to (f). In 1949-
50 the expenditure was Rs. 59,314-1<0.
In 1950-51 a sum of Rs. 278,900 has
been sanctioned but the actual expendi-
ture I am not able to say at present.

The Post of Director-General of the
Government Hospitality Organisation
is at present held, in addition to his
other duties, by the Military Secretary
to the President. In addition to his
pay as Military Secretary this officer is
glven a special pay of Rs. 200 per
month for doing this additional work.

I might add that if any more infor-
mation is asked for on this point by the
hon. Member I would.like him to take
from me a copy of a report on the
working of the Government Hospitali-
ty Organisation during the years 1948-
49 and 1949-50, which I have but which
I do not place on the Table of the
House, because it is marked confiden-
tial and for restricted circulation.
There is nothing very secret about it
but it is not usual to give hospitality
figures to the press.

Prof. K. T. Shah: May I know if it Is
a fact that in the previous Organisa-
tion, before the 15th August, 1947 this
used to be conducted as part of the
Government House hospitality itself
without a separate Organisation and,
it so, how does the expenditure of to-
day compare with the expenditure of
- those days?

Shri Rajagopalachari: In the old
days, as the hon. Member said, it was
part of the duties of the Governor-
General and the Viceroy to receive
eminent men from abroad in a proper
manner. But after the new set-up
since 1947, the Governor-General hav-
ing become constitutional head and
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the Government also having under-
taken international relationship on i
wider basis, hospitality has widened
very greatly in scope as well as in
quantum and it was found necessary
to have a separate Organisation and
accounts. Before that there were no
accounts available to show the actual
amount spent on hospitality.

Prof. K. T. Shah: May I know whe-
ther this organisation is under the
Home Ministry directly or under the
Prime Minister and, if under the Home
Ministry, may 1 know whether these
estimates were placed- before the Ad-:
visory Committee of that Ministry be-
fore they were sanctioned?

Shri Rajagopalachari: Formerly it
was part of the QGovernor-General's
Office but after that it has been trans-
ferred to the Prime Minister’s Secre-
tariat: it is not under the Home Minis-

try.

Shri Kamath: Is it a fact that be-
sites the Government Hospitality
Orgariisation under' the control of the
Military Secretary- to the President,
there are separate hospitality funds
allottel to the External Affairs Minis-
try, the Ministry of Home Affairs, the
States' Ministry and the Defence Minis-
try? If so, what are the reasons for::
having separate hospitality funds for
these four Ministries?

Shri Rajagopalachari: The . funds
that the hon. Member apparently refers
to are not hospitality funds but minor
entertainment funds -for conferences
and things like that in the various .
departments. Hospitality properly so
called comes under the Hospitality
Organisation. Supposing we have a
conference in the Home Ministry or a
conferenee under the E. A. Ministry,
to which people come from all over
India and some expenditure s incurred
on that account. That would not come
under the hospitality fund but under
the allotments to which the hon. Mem-
ber has referred. There is no com-
parison between the Hospitality Organi-
sation work and the minor expenditure
incurred by the departments, to which
the hon. Member has referred. They
are altogether different things. At
resent Government have considered
t absolutely essential to run a Hospita-
lity Organisation separately and pro-

perly.

Shri Kamath: Is it a fact that in
August last the Finance Minister
posed a merger of these four Minis-
tries’ separate funds with that of the
General Hospitality Organisation and
also pro seJ that the staf® ¢ars of all
the various Ministries must be cen-
tralised so as to effect economy?
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Shri Rajagopalachari: The merger of
staff cars is wholly beyond this ques-
tion. As regards the proposal that the
entertainment expenditure incurred by
the various departments should be
joined up with the Hospitality Organi-
sation, I am not aware of the actual
terms of such proposal but, as 1 have
already explained, it would not Dbe
practicable or advisable.

,8hrimati Durgabai: Are Government
aware of the fact that there is a lot
of dissatisfaction among many sections
of the peaple, which has been expres-
sed in the press, that the hospitality
offered by the Government is of very
poor quality?

Mr. Speakér: Order, order.

-Shri htxouhch’srL I ain gratetil]
far .the liberal attitude of th;a‘r hon.

Member,

Shri Kamath: What has been the
sdvantage in attaching the Government
itality Organisation to the Prime
ster's Secretarirt over what was

abtainable when it wags under thé

direct.control of the Military Secretary
to.the President? What were tlje

reasons for attaching.this to the Prime’

Minister's Secretariat?

Shri Rajagopaia¢hari: If 1 mlgﬁf. put.
Yy an

the reason in a general wa if the
hon. Member wauld be satisfied, with

i%,. this is Government hespitality an
in the present set-up the Ppi?r‘xe léﬂxi tei
should be more responsible rather than
the President.
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GRANTS TO' HARIJAN EDUCATIONAL INS~
TITUTIONS

[*3109. Shri Jangde: (a) Will the
Minister of Education be pleased to
state whether any grant is being given
by the Government of India to Harijan
or Adivasi educational institutions
established by Harijan Sewak Sang or
by the late Thakkar Bapa in the
Centrally Administered Areas and
other States? If so, what?

(b) If the reply to part (a) above be
in the negative, what are the reasons
for that?

(c) Have these institutions made"
any requests tor Government for
grants?)]

205 Uye) ytiSymd O yRude
o 0 s S S e (o)
- & M
S of W i g ()
e RS el eyl
- b o ube sl
-ond ()

xﬂ# wor Btictédon” (MiuMual

(b) N6 reguests have been receivet
by the Governmeit of India from the
States in this respect.

(c) No.l

ot oty oy s ferart ooy
ag w3t s Rt 7 warRey ghosor
Yk W W WWT T A 0
%

,[Shri, Jangde: Will the Minister of
Education be pleased to state whether

the Government gives any grants to
the Harijan Sewak Santh of Delhi?}

£ Jlyo ol 3 a1 0%l Ulye
bt S S e D S Bl LS4
'-?'u°uh-’*-‘~‘f'r‘ér‘¢‘ c?"u’"
- & B
[Mauigtna Axad: In my ariswer to
the part (a) of tie question I have
just now stated that no such grants

are being given.)

ft wivy: foow dewnid @
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Fomyar qu ¥ fog Fgr g1 &
qg AT Srgan g & osw feed
woifaa gfeaq Jag o9 F AF I
iz AT E |
[Shri Jangde: I do not ask about the
-educational institutions or hostels. My
<question is about the Harijan Sewak
Sangh. I want to know whether the
«Government are giving any grants to

the Harijan Sewak Sangh established
.at Delhi.]

- bt LY L e 1 O3 Ul
{Maulans Azad: I said, no.]
wrwing: vy qoey farerr S
e FW F g gfom 3w 5w
aqar yifeEmey @v fadft @ q¢
BTy & feg i@ a9Ed § @
T rEA ¥® Ty & fog wr€ wgr-

[Shri Jangde: Will the hon. Minister
of Education be pleased to state clearly
whether the- Government gives any aid
‘td the Harijan Sewak Sangh or the
Adibasi Sangh whenever they get some
hostel building constructed for the
students?]

Shri Sonavane: What are the reasons
for this niggardly attitude of the Gov-
ernment towards the educational deve-
lopment of the Harijans......

Mr. Speaker: Order, order. Use of
such adjectives like niggardly is not
Pproper.

Shri Senavane: What are the reasons
{pr r;ot giving grants to these institu-

ions? s
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[Maulana Azad: The hon. Member
should know that the Central Govern-
ment are doing a lot in this. connection.
They are giving fifteen lakhs of rupees
every year for the benefit of the
Harijans and the backward clagses.
The State Governmenfs too are mak-
ing efforts in their own turn. As
gards the question of giving grants to
all those non-official organizations
which. have been started with this pur-
pose in view, no grants are being givem
to them as yet; and at the same time
they themselves have nqt applied g
any such grant. If any request is mad®,
to this effect, the Government wou
certainly consider it and would see
whether under the rules of the Govern-
ment any such help can be given to
them or not.]

garf g3
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AIR FIELDS

[*3110. Shri Jangde: Will the Minis~
ter of Defence be pleased to state how
many war time air flelds in Madhya
Pradesh are lying unutilised and
vacant?]

The Deputy Minister of Defence
(Major-General Himatsinhji): One.
For the information of the hon. Member
I would like to add that one air field
at Kargi Road is lying unutilised and
vacant in Madhya Pradesh. The rest
of the requisitioned lands have been
released. There is no residential ac-
commodation on this air fleld. All
the Ministry of Defence assets created
on this project, with the exception of
runways, hardstandings and taxitracks
have been disposed of. No maintenance
is. carried out, no chowkidani is done.
This airfield is not required by the
Indian Air Force at present and is
retained only for use in an emergency.
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Shri Jangde: Will the hon. Minister
state how many air fields or aerodromes
there were in Madhya Pradesh during
the war days?

Major-General Himatsinhji: Eleven,

Shri Jangde: How many aerodromes
have now been transferred. abandoned
or sold to the Ministry of Communica-
tions for civil aviation purposes, and
how many of them have been sold to
private individuals for settling or for
other purposes?

Major-General Himatsinhji: Those
aerodromes which the Air Force do
not require are either handed over to
Civil Aviation or to Madhya Pradesh
Government, except the one at Kargi
which has been vacated.

Shri Jangde: What was the total ex-
penditure incurred for the construction
af ‘these aerodromes for military pur-
poses during the war days?

" Major-General Himatsinhji: They
were constructed by, the British during
the war, and India did not pay for
them. Therefore I have not the in-.

formation giving the cost under various
heads, or the total cost.

0T s seeren? qur frafzor
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CENTRAL ANTI-CORRUPTION AND
ENFORCEMENT DEPARTMENTS

[*3111. Shrl Jangde: (a) Will the
Minister of Home Affairs be pleased to
state whether it is a fact that Govern-
ment are proposing to abolish the pre-
sent Central Anti-Corruption Depart-
ment and the Central Government
Enforcement Department?

(b) Are Government doing so as an
economy measure as adopted by them?

{¢) Which department will handle
the work of the said departments?]
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The Minister of Home Affairs (Shi.
Rajagopalachari): (a) Government do
not propose to abolish the _ Special’
Police Establishment. The [ntforce-
ment Branch comes under the Ministry
of Commerce and Industry.

(b) and (c). Do not arise.

Shri Jangde: Are these Departmenis
working satisfactorily?

Shri Rajagopalachari: The Speciak’
Police Establishment is working satis--
factorily. As regards the Enforcement
Department the question should be ad--
dressed to the Ministry of Commerce
and Industry.

Shri Jangde: Do these Departments
co-operate with the State Governments
in arresting profiteers, black-marketeers.
and corruptionists? )

Mr. Speaker: Order, order.

RESEARCH IN APPLIED STATISTICS .

*3112. Shri Kishorimohan Tripathi:
(a) Will the Minister of Education be
pleased to state what facilities for
training and Research in Applied
Statistics exist in India? ..

(b) How many scholars and students.
in India are engaged in. .Departments
under his control either in making re-
search or réceiving traiping in Applied
Statistics? .

(05T Wya) ptaSymal ST Rk
Pyl pReggrin o (L))
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@l 2 2 WU e (el S
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research in Applied Statistics are avail-
able in ten Universities and six lpecia‘!
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Institutions. A statement showing the
details of the facilities available is laid
on the Table of the House. [See Ap
pendix XXI, annexure No. 44.]

(b) Six students are being trained
by the Department of Anthropology.
Short courses in Educationaj Statistics
were also arranged by the Ministry for
24 nominees from various States dur-
ing March,. 1951.]

oY www : T@ Sear @ew & frae
faafaat 7 fadei & aef mE g ?

[(Shri Kamath: How nmany statistics
students have received training in the
foreign ’countrlgs?‘] :

. ,' '~~

) I \.”15 o & :0’5’ LYy
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information. 1 require notice for it.]

MINERAL RESOURCES IN SCHEDULED
AREAS

*3113. Shri P. Kodanda Ramish: Will
the Minister of Natural Resources and
Sclentific Research be pleased to state:

~ (a) what steps have so far been
taken by the Government of India to
tap the mineral resources existing In
Scheduled Areas;

(b) whether any kind of Research
or survey work isg being undertaken in
these areas; and :

(c) if so, where and in what direc-
tions?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) to (c¢). The attention of
the hon. Member is invited to reply to
Starred Question No. 2063 given on the
10th April, 1951, with wlich a list of
important investigations undertaken by
the Geological Survey of India in the
Scheduled Areas since 1347 and a list
of the geological work proposed for the
next two years in these areas, were laid
on the Table of the ifouse.

Shri T. Husain: May I know if Gov-
ernment consider Jharkand a Sche-
duled Area?

Shri Sri Prakasa: if it is mentioned
in the President's order, the Govern-
ment so consider it—if it is not so
mentioned, the Government do not
consider it so.

CRASH OF PRENTICE PLANE

*3114. Shri Sanjivayya: Will the
Minister of Defence be plpased to state:
(a) whether it {s a fact that a Pren-
tice Plane crashed in one of the school
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gardens in Bangalore on the 12th of
December, 1950;

(b) if so, what are the reasons for
the crash; and

(¢) what is the loss, if any, incurred:
thereby?

The Deputy Minister of Defence
(Major-General Himatsinhjl): (a) Yes,.
on the 11th December, 1950.

(b) Three aircraft were flying in
formation. One of the aircraft, while
rejoining the formation zfter avoiding
an incoming bird, collided with another
aircraft.

(c) One Prentice aircraft completely
lost (Cost Rs. 96,650). ‘[here was no.
loss of civilian life or property.

Shri Sanjivayya: Has any compensa-
tion been paid to the family of the-
deceased, and, if so, how much? :

Major-General Himatsinhji: Atier en-'
quiry the Court has established that'
the death of the pilot is attributable lo-
Air Force Duty and it has been found
that the compensation due to  the.
pilot’s family is Rs. ! 340 ‘per annum.
and the death gratuity is Rs. 2,670, -

Prof. S. N. Mishra: May I know how
many Prentice 'Plane crashes took
place during the last year and what
was the number of casualties which oc-*
cured? '

Mr. Speaker: I think it goes much
beyond the scope of tha.present ques-
tﬁlolra—he wants to go into the general

eld.

ELECTIONS

*3115. Shri Sanjivayya: Will the
Minister of Law be pleased to state:

(a) the number of States which hove
already stated that they are ready for-
elections in November-December, 1451;
and

(b) what the cause for delay with:
regard to the other States is?

The Minister of Law (Dr. Ambed--
kar): (a) All the States are ready for
elections in November-December, 1951.

(b) Does not arise.

Shri Sanjivayya: Has any State re-
quested the Central (Government to
permit it to conduct elections earlier
than November-December?

Dr. Ambedkar: I have no informa-
tion with me on that subject. :

Shri Bharati: Has the President
finalised the delimitation proposals and
Faued the orders, and when are they
ikely to be placed on the Table of the
House as required by the (Yonstitution?

Dr. Ambedkar: The President has
not yet passed any order, but I am
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sure about it that the urder will be
passed before long.

Shri T. Husain: The hon. Law Minis-
ter has just stated that all the States
are ready to hold the elections in
November-December. 1 want to know
if the Central Government is ready
to hold the elections in November-
December. If not, why not?

Mr. Speaker: Order, order.
IMPORTS

*3116. Shri Krishnanand Ral: Wil
the Minister of Finance be pleased to
state what is the valuation of Imports
in India from the United Kingdom and
the United States of America respec-
tively, since the date of devaluation to
the end of 19507 )

The Minister of Flaance (Shri C. D,
Deshmukh): Durinig the period ‘Ottober,
1949 to Décember, 1959, our importe
‘from the U. K. and the U.S.A. amount-
od to Rs. 147 crores and Rs. 123 erores,
respectively.

Shri Krishnanand Ral: May I know
the percentage of decrease in our im-
ports from U. S. A, sinde devaluation?’

Shri C. D, Deshmukh; I am sorry 1

3 id ? G

have not got the information here.
Shri Krishnanand Rai: Taking the

- dollar area into consideration, may I

know whether there has been a favour-

able balance of trade or zn unfavour-

able one after devaluation”’

Shri C. D. Deshmukh: 1 have the
balance of payments figures which are
more important than the balance of
trade, and detailed information s
available for the 14 months from
- Qetober, 1949 to November, 1950. Dur-
ing this period, we had a deficit balance
- of ‘l}s 5({) clrores wfmflt the U. K., and a
surplus balance of Rs. 45 crores wi
the U. S. A. s with

PRESS RELEASES AND NOTES

*3119. Shri Jagannath Das: Will the
Minister of Information and Broadeast-
ing be pleased to state the number of
Press Releases and Notes issued by the
Press Information Bureau in the years
1947-48, 1948-49, 1949-50 and 1950-51?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
A statement is laid on the Table of
the House.

STATEMENT

The number of Press releases and notes
sssued by the Press Inform ation Bureau sn
ohe years 1947-48, 1948-49, 1949-50 and 1950-
'}

——

Yeaar NOo
1947.48 7030
1948-49 7667
104050 7638
1050-51 8690
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Mana Luxmr BANK

*3120. Shri S. C. Samanta: Will the
Minister of Finance be pleased to state:.

(a) what percentage of Jeposit
money was paid back to depositors by
the Maha Luxmi Bank, which had
closed down;

(b) whether any call has been made
on shareholders for payment of balance
money of shares since the bank stopped
receiving deposits; and

(c) what is the position of the bank
at present?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Government ‘have no
information as to the amount paid by
the Bank to depositors only. Under
the scheme of arrangement sanctioned
by the Court, the depositors of ‘the
Bank and other creditors ate' treated
alike. Upto 16th March, 1951, the
total payment made. by the Bank to
secured and preferential creditors
and adjustments against  fixed
deposits on which the Bank held
lien, aggregated to Rs. 12-28 lakhs ard
payment to unsecured creditors (in-
cluding depositors) was Rs. 2:-55 lakhs.
The percentage of ‘the payments made
to' the total liabilities works out to
about 27 per cent.

(b) As the Bank’'s shares are fully
paid-up, the question of making fur-
ther calls on shares does not arise.

(¢) The Bank is working under a
scheme of arrangement sanctioned by
the Calcutta. High Court on the 27th
February, 1950. The Court has prohi-
bited the Bank from accepting fresh
deposits or from functioning as a
Bank until the Reserve Bank of India
permits it to do se.

Shri S. C. Samanta: May I know
whether Government is aware of-the
causes which led to the closing down
of 'the Bank and if so, what are they?

Shri C. D. Deshmukh: Government
is aware of the causes, but this matter
is- now one of history and it dees not
really arise out of this question. The
prinzipal cause is of course loss of con~
fidence in the Bank, and once this
starts then the state of the assets of
the Bank does not permit it to keep
its ‘doors open.

Shri S. C. Samanta: Has the Bank
approached the Reserve Bank for help?

Shri C. D. Deshmukh: 1f the ques-
tion' is ‘whether it has approached’,
the answer is ‘no’, because it is work-
ing under a scheme sanctioned by the
court.

Mr. Speaker: Perhaps he means ‘had
approached’ before the crash.

Shri C. D. Deshmukh: It is possible
that. it had apprdached- the Reserve
Btaa and on investigation of its affaira



3197 Oral Answers

the Reserve Bank found that no help
could advantageously be advanced to
the Bank.

Shri A. C. Guha: What was the total
deposit when the Bank closed its doors?

Shri C. D. Deshmukh: The Bank sus-

nded payments on the 14th Septem-
er, 1948 and the total demand and
liabilities stood at Rs. 73-02 lakhs,
as ascertained three days afterwards,
i.e. on the 17th of September.

Shri A. C. Guha: When this Bank
has been allowed to function under a
re-organisation scheme, has the Gov-
ernment taken into consideration the
question of changing the management,
or will the old management continue?

Mr. Speaker: The hon. Member is
labouring under a  mistake. The
scheme was sanctioned by the High
Court, not by the Jovernment.

Shri A. C. Guha: But then the
Reserve Bank and the Government of
India have to see that the manage-
ment is changed for the proper func-
tiening of the Bank.

Mr. Speaker: I do not think that is
the position at law.

Dr. Deshmukh: Was any enquiry
made into the causes of this crash and
is there anybody in the management
o{blthe Bank who can be held respon-
sible.

Mr. Speaker: How is it the business
of the Government?

Dr. Deshmukh: It is the
‘Bank which supervises.

Mr. Speaker: It is carrying too far.
ora e ¥ frataa
R ISIO LR Lk (¥)
ot s 3 AR Y guT WA e
wrr 7y e § e gw wrt adlei &
ARTC A T qroerdy et w frafar
eafirer < fear & ? o
(@) afedEr § @ vk
FTow & ?
() fedt el awe & fatea
pafrr & fed v § awr fil ¥ vy
. Wl tye %mﬁm g

Reserve

. [*S1R%;)Shsi B, 8./ Aryw: (a) -Will the

Minister of:Defesce be picased to state
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whether it is a fact that Government

-have postponed the elections of non-

official members in some Cantonment
Boards?

t’('b) If so, what are the reasons there-
or?

(¢) In how many Cantonment
Boards have the elections been post-
poned and in how many have they teen
held after January, 1951?]

The Deputy Minister of Defence:
(Major-General Himatsinhji): (a) Yes.

(b) Elections were postponed at the
instance of certain Membecs of Parlia-
ment in order to facilitate full exa-
mination of the points raised by them,
namely—

(i) revival of the ward system which
was abolished in 1949;

(ii) re-introduction of the
voting system; and

(iii) provision of facilities to candi-
da{es for camvassing thec Army person-
nel.

. (c) Electioms have been postponed’
in 29 cantomments. Elections have:
been held in 20 Cantonments.

RURAL Bamxing ENQUIRY COMMITTEE

*3122. Shri Raj Kanwar: Will the
Minister of Finance be pleased lo state
when Government will be in a position
to implement the recommendations of
the Rural Banking Enquiry Committee?

_.'The Minister of Flnance (Shri C. D.
Deshmukh): The recommendations of’
the Committee cover a very wide field
and some of them fall within the
sphere of  State Governments., They
are being examined in consultation
with the various interests concerned
and decisions will be taken as soon as

plural

. possible.

Shri Raj Kanwar: When was this

Cammittee set up and when did it
submit its report?

Shri C. D, Deshmukh: T cannot .say
exactly when the Committée was set
up. .I think it was towards the end of

.11949. - The report was printed in June,

1950, .but was published some time to-

_wards the ‘end of August, 1950.

Shri .Raj Kanwar: When is Govern-
ment likely to be in. a pcsition to pass
final ordequ in the matter?

Shri C. D. Deshmukh: This invoives

.a’ long reply, ‘because the recommends-

‘tions - of the Committee foll under
various categories and action in res-
:act.ot some is not to e taken oy

vernment but.by some other bodies,.
that is to say, not by the Central Gov-
ernment but by State Governments and

. in, .somne b 1 .
‘1!‘n'or ommq:;'u y comunercial Banks

the extension of banking
facilities in rural areas is, according to
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the Committee, the function of com-
mercial Banks and cooperative insii-
tutions. It also is the fuaction of post
offices and to that extent the matter
i3 being actively examined in the Com-
munications Ministry. Another set of
recommendations relates to treasury
-arrangements in Part A and B States.
This matter is for the States to deter-
mine under the Constitution. A third
set of recommendations reiers to the
future role of the Irnperial Bank on
“which we have recently rcceived the
recommendations of the Reserve Bank
and they are being considered. The
. fourth category is about the machinery
.for rural credit in regard to which 1
.announced some time ago in the course
of a speech that the Reserve Bank had
held a Conference and the recon-
mendations received from that Con-
ference are under consideration. Final-
ly. there was a recommendation about
the promotion of warehousing, which
is also a matter whnich is being - eon-
. sidered by the State Governments in
consultation with thc Reserve Bamk.

Shri Sondhi: With refeience to the
recommendations of the Committee
vis-a-vis ‘the Imperial Bank amd the
recommendations of the Keservy. Bank,

~when is Government likely 1o formu-
late its final proposals?

Shri C. D. Deshmukh: Very shorlly,
8ir, as soon as we are iree from the
session.

.Shri A. C. Guha: Will Government
~give this House an opportunity to dis-
cuss this report?

_Shri C. D. Deshmukh: After deci-
sions are promulgated then, I thipk it
would be possible to give the House
an opportunity.

Dr. Deshmukh: What will be the
use?

Ch. Ranbir Singh: May 1 know whe-
ther the Committee has recommended
the establishment of an Agricuitural
Finance Corporation or not?

. Shri C. D. Deshmukh: ‘The report
has been published and I can circulate
it to the Members of the Select Com-
.mittee, of which I think the hon. Mem-
ber was a member. So he has pro-
‘bably got the copy. ‘

Avuprr OrrFice 1IN UK.

*3123. Shri Raj Kanwar: Will the
Minister of Finadee be pleased to stute:

(a) the present strength -of the
Audit Office in the United Kingdom
‘under the control of the Comptroller
.and Auditor-General of India;

(b) how many of them are Indians;
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(¢) the names of various foreign
Missions of India in Europe, local audit
inspection of which has since been
carried out during the current year
by the above office?

The Minister of Finance (Shri C. D.
Deshmukh): (a) 37.

(b) 6.

(c) None of the foreign Missions of
India in Europe has been locally audil-
ed during the current year. The
Auditor of Indian Accounts in Uniiled
Kingdom has however been given in-
structions to undertake the local audit
of the Missions in Europe except thal
at Berne, the accounts of which have
been locally audited by an officer of
Indjan Audit and Accounts dervice
while on a visilt to Europe during
1950-51.

Shri Raj Kanwar: What is the total
number of our Missions in Furope?

Shri C. D. Deshmukh: I am afraid I
gam(liot give the information here ofl-
and.

Shri Raj Kanwar: Has the local
audit inspection wori of all these Mis-
sions been inspected during the last
year, viz. 1950-51?

Shri C. D. Deshmukh: The sccounts
are audited through one agency or the
other. If it is not audited through
this organisation in the U. K., then
they are audited by organisations nere

_in India.

Shri Raj Kanwar: Is there any audit
office in the U.S.A? If not who carries
out the local audit of the 'J. S. Miission?

Shri C. D. Deshmukh: I think in the
course of an answer the other day 1
said that it was our intention to set
up an Audit Office in Washington.

Shri [Kamath: How many, Sir, of
our Audit Offices abroad are wholly or
even partly manned by non-Indian
nationals?

Shri C. . Deshmukh: There is orly
one Audit Office so far abroad and Lhat
is the U. K. office and at present there
are six Indians out of the total of 37
that I gave just now.

Shri Kamath: Is there any propusal
to replace the non-lndian nationais by
Indians?

Shrl C. D. Deshmukh: This metter

'is conditioned by the availability of

staff.  Even now on actount of increase
in the responsibilities of the Comptrol-
ler and Auditor-General he' finds it
difficult to man all his posts here and
replacement of non-Indian staff by
Indians in outside Audit Offices will
take time. In the meanwhile, on the
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inauguration of independence, we gave
.a guarantee to the non-Indian staft and
agreed to pay them compensation in
case their servicer are terminated pre-
maturely. I would lilke to add that the
«office in the U. K. is a very small one
‘and the Comptroller and Auditor-
General is satisfied that the non-Indian
stafl are working eiliciently and loyally.

Shri Dwivedi: May I know whether
‘the head of the Audit Otfice in the
WU. K. is an Indian or non-indian?

Shri C. D. Deshmukh: He is a non-
Andian, Sir.

CENTRAL SECRETARIAT SERVICE

'*3124. Shri Rathnaswamy: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of Gazetted Posts
1in the Secretariat and attached cffices
which are earmarked for the Central
Secretariat Service; and

(b) whether all the persons consi-
+«dered unfit have been removed from
those posts and if not, why not?

The Minister of Tlome Affairs (Shri
‘Rajagopalachari): (a) 573 —which in-
scludes 248 posts of Under Secretary
-or equivalent posts and 325 posts of
Jower grades.

(b) So far, selections have been made
©only for appointment to Grade I of
the Central Secretariat Service (i.e.
"Under Secretary)-—and adjustments
necessary to replace officers not con-
sidered suitable for continuance in
‘these posts by approved c¢fficers are in
progress. These :adjustinents have to
be made in such a manner as to avoid
dislocation of business elther in the
-office in which the approved »sfficer is
working or in the office to which Le is
-appointed. Selections for Grades II
anrf III—Superintendents and  Assist-
ant Superintendents--ave still in pro-
Jgress. :

EX-SERVICE MEN

., *3126. Shri Chandrika Ram (a) Will
‘the Minister of Defence be pleased to
state how far the Indian Soidiers’,
Sailors’ and Airmen’s Boards have been
able to help the ex-servicemen in the
country? .

(b) What are the facilities that are
‘accorded to the -ex-servicemen by the
Poards?

(c) Do the Boards grant any mone-
tary allowances and if so, what has

n given to the ex-servicemen in the
.years 1849-50 and 1950-51?

. The Deputy. of Defence
(Major-General mnl): (a) .and
'g).v’l‘wo statements, cne containing a
-detailed list of the duties of the Indian
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Soldiers’, Sailors’ and Airmen’s Boards
and the other giving an account of the
work done by a tynical Board in the
U.P. during the quarter endiang the
30th September, i950, are laid on the
Table of the House. [See Appendix
XXI. annexure No. 45.]

It will be seen from these statements,
that the Boards are, in fact, helping
ex-servicemen in numerous ways.

(c) The Boards themselves dn not
grant monetary allowances but a good
proportion of the monetary relief that
is sanctioned for ex-servicemen by
the Central Government or State Gov-
ernments is disbursed through the
agency of the Boards.

During the years 1949-50 and 1950-51
the following amounts were sanctioned
through the Boards and other services
channels:— :

1949-50...... Rs. 10,11,843~14-9.
1950-51...... Rs. 7,94,916-6-0 so far.

Shri Chandrlka Ram: Are there any
arrangements made for giving medical
facilities to the ex-servicemen?

Major-General Himatsinhfi: Yes. Sir.

Shri R. Velayudhan: May T krow
whether the State Governments are
contributing to these grants?

Major-General Himatsinhji: Sir, I
have not got the information.

Ch. Ranbir 8ingh: May I know whe-
ther the services of these soldiers’
Boards are being utilised for allatment
of land to the ex-military personnel?

Major-General Himatsinhji: The ser-
vices of these Boards are utilised
whenever necessary.

Ch. Ranbir Siagh: May I k i
what way it is utilised? v now In

ScuepuLep Castzs

*3127. Shrimatl Velayudhan: (a) W
the Minister of Home Aflairs be plel‘a,3
ed fo state whether the Commissioner,
Scheduled Castes visited PEPSU
recently In connection with the
harassment of Scheduled Castes during
the census operation?

(b) If so0, has he submitted any
report? ‘

The Minister of Home Alfalra (Shri
0 arl): (g) Yes, Sri Srikant
mmh and ?’Jast Punjab States
Union on 8th and 9th of March.
(b) Yes.

chleidﬂ'?:ducve::n ) :l tutmr H
u aste people Jos ves
during the riots? P
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Shri Rajagopalachari: Jn regard to
matters of law and order it is for the
State Governments to deal with and
the authorities responsible for the
census could not manage it. We have
no reasons to believe that the State
Governments are not takmfl adequate
steps. If flgures are wante of actual
murders 1 fear i may not oe able to
give ‘them.

Shrimati Velayudhan: Is not anything
of that nature given in the report?

Shri Rajagopalachari: The report is
a confidential ‘report to the Prime
‘Minister who had reyuested  Shri
Srikant to visit the place. 'Taere are
a number of things in the report,
mutual recriminations which he heard
there, and so on. It would not be

ssible to place the report on the

able of the House. The figures of
deaths are not given in the repcrt.

Shri Sonavane: May I know, Sir,
what effective steps are being taken by
both the Governments, Central and
Provincial, to alleviate the sufferings
of the Scheduled Castes in these census
operations?

Mr. Speaker: Tne hon.  member is
committing a mistake again. He must
#now that it is a matter of law and
order for which the State Government
is responsible and the Central Govern-
ment cannot be brought in.

Shri Somavane: May I submit that
this is the result of census.operations.

‘" ‘Mr. Spesker: Crder, order. The
question is one of law and order.

We are not now going into the causes
of 'the disturbance.

Dr. Deshmukh: Is this not a ‘Cen-
trally Administered Area'’?

Mr. Speaker: It is not.

Shri Kamath: Apart from the Com-
mjssioner’s report on the subject have
‘other reports reacned Government
about the number of Scheduled Castes
Me ‘who' have been uprooted from

‘homes in the villages as a result
of the census distuthances?

Shri Rajagopalsehari: Numbers, as
I bave said, are different fromn the
geheral picture. A cértain amount of
harassment took place during the cen-
sus owing to the desire of the.contend-
parties to have the enumeration
dach iin its own favour. But it is not
w0’ ve? terrible as hon. Members seem
to think‘{t was. But the census is over
and things are settling down, provided
we leave them to settle down.

- @l Sendhi: The hon. Minister used
the words “actual niurder”.. May I
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know, Sir, whether there is any diff-
erence between murder and actual
murder?

Mr. Speaker: It is a question of law.

Shri Rajagopalachari: ‘Actual num-
beﬁll think I said, or I should have
said.

Sardar Sochet Singh: Are the facts
contained in the geport of Mr., Srikant
sent to the P. E. P, S. U. Government
for their comments? ¢

Shri  Rajagopalacharl: Every step
has been taken to prod the State Gov-
ernment to take proper action, both
before and after the report.

Shri R. Velayudhan: May 1 know
whether the Government have come to
know of any communal or political
reasons behind this continued haras-
sment of Scheduled Castes, after going
through the report which is now be-
fore them?

.Shri .Rajagopalachari: I could not
catch the question. May I ask him to-
repeat it?

Mr. Speaker: The hon. Member need
not .repeat it, because the Question
‘Hour 1is. over. -

WRITTEN ANSWERS TO QUESTIONS
INDIAN CoUNCIL OF MEDICAL RESEARCH

43117, :Shri Ramaswamy Naidu: (a)
Will the Minister of Health be pleased
to state whether the Governing Body
of the Indian Council of Medical
Research has been re-formed and if so,
who are its present members?

(b) What was the amount of grant
given to the Council in 1949-50 and
1950-51?

(c) What was the amount callected
by way of donation during these years?

(d) What kind of research is carried
on under the auspices of this Council
and in which Institutes?

..-The Minister of Health (Rajkumark
Amnmrit Kaur): (a) There has been no
change in the constitution of the Gov-
erninng Body of. the Indian Council of
‘Medical Research ' (formerly Inclan
Research Fund Association) since 1947,
A list of the present members m the
Couneil is placed on. the Table of the
gous:é ][See Appendix XXI, annexure
0. 46.

- {b) Rs. 11,55,000 in 1049-50 and Rs.
12,00,000 in 1950-51.

(c) Nil, expept for an annual contri-
bution of Rs. 500 from the Bepgal
‘Chemical and Pharmaceutical Works
-Ltd., Caleutta towards research on indi-
genaus drugs: carried out ynder- the
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(d) A statement giving ihe required
information is laid on the Table of the
House. [See Appendix XXI, annexure
No. 47.]

WOMEN WELPARE OFFICER

*3118. Shri Ramaswamy Naidu: (a)
Will the Minister of Health be olcased
to state whether Government recently
deputed a woman Welfare Officer of
Madras to the United States of
America?

(b) What was the purpose for which
she was deputed?

(¢) How is it proposed to utilize the
benefits of her study in America?

(d) What is the cost of the deputa-
tion?

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (d). No woman
Welfare Officer of Madras was deputed
by the Government of India to the
United States of America recently. A
lady employee of the Madras Children’s
Aid Society was deputed to the United
Kingdom for 6 months for a study of
juvenile delinquency under the United
Nations Social Welfare Fellowship
programme for 1950. It is expected she
will join her former post on return.
No expenditure was incurred by the
Government of India.

HisToRY OF “MUTINY” OF 1857

*3125. Shri Ramaswamy Naidu: Will
the Minister of Education be pleasad
to state whether any official history
of the so-called “Mutiny” of 1857 has
‘been published by the Government of
India?

The Minister of Education (Maulana
Azad): According to the information

» available, neither the present Govern-
ment of India nor its predecessor

have published any official Hist
the Indian Mutiny. story of
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ABORIGINAL TRIBES OF ASSAM

[*3128. Shrl Oraon: (a) Will the
Minister of Home Affairs be pleased
to state the number of those persons
of aborigina! tribes who, after migrat-
ing to the tea garden areas of Assam,
have settled in the tea plantation area
itself and outside that area?

(b) In what category have such per-
sons of aboriginal tribes, as have mig-
rated to the tea garden areas, been
placed?]

The Minister of Home Affairs (Shri
Rajagopalachari): (a) The population
was not classified on this basis at any
of the preceding three censuses (includ
ing the 1951 census). It is therefore
not possible to furnish the figures
asked for.

(b) They have been included amongst
the “Other Backward Classes".

TAET T AT (a7 )
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DAMODAR VALLEY PROJECT
(EXPENDITURE)

[*3129. Shri Oraon: (a) Will the
Minister of Natural Resources asnd
Scientific Research be pleased to state
whether it is a fa.. that the Centre,
Bengal and Bihar each will contribute
one-third of the total expenditure on
Damodar Valley Project as has bLcen
stated in a Hindl daily newspaper pub-
lished from Ranchi quoting the

eply
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given by the Minister of Irrigation,
Shri Ram Charitra Singh, in reply to a
at!:‘elstt'}on put by Shri Jai Narayan

(b) Is it a fact that Bihar will be
benefited to the extent of 13,000 acres
only while Bengal will have the bene-
fit of irrigating nine lac acres?

(c) Is it a fact that Bihar will have
the benefit of irrigating thirteen thou-
sand acres of land only.]

The Minister of Natural KResources
and Scientific Research (Shri &ri
Prakasa): (a) As the hon. Memvoer has
not given the name of the paper to
which he was referring, I have not
been able to find out the exact position
with regard to the question asked and
the reply given by the hon. Minister
of Irrigation of Bihar. The exact facts.
Lhivwever, are that contribullons of the
particl;satmg Governments to the funds
of the Damodar Valley Corporalion are
made in accordance with the provi-
sons of Sections 34-36 of the Damodar
Valley Corporation Act, 1948, accord-
ing to which:

(1) for flood control works, the Cen-
tral and the West Bengal share the
cost in equal proportions subject to
the liability of the Centre being
limited to Rs. 7 crores. 'Ine Govern-
ment of Bihar contribute nothing;

(i) for irrigation works, the Gov-
ernments of West Bengal and Bihar,
contribute in the proportion in which
they would receive the benefits sibject
to the condition that the Government
concerned shall be respoasible for ihe
capital cogt of the works constructed
exclus.vely for irrigation in its own
Province; and

(iif) for power generation works, all
the three participating Governments
contrinute equally, i.e. one third each.

(b) and (¢). Investigations are still
in progress regarding the total area
that can be brought under irrigation
and so no exact fljgures can be given
at this stage.

RECORD oFr CRIMES IN CENTRALLY

ADMINISTERED AREAS

*3136. Shri Krishnanand Ral: (a)
Will the Minister of Home Affairs be
pleased to state whether any statis-
tics, record or accounts of crimes in
the Centrally Administered Areas are
collected or maintained?

(b) If so, how many murders, dacol-
ties and riots took place there in the
year 193507

(c) How do the above flgures coin-
pare with those for the years 1847 and
18407

(d) What is the s th of police
{n tie Centrally Admm‘!d Areas
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and is it lower than that in Part A
States?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) Yes.

(b) to (d). I place a slatement on
the Table of the House. [Sec Appendir»
XXI, annexure No. 48.]

STRIKES BY Biri WORKERS

*3131. Shri S. C. Samanta: (a) Wil
the Minister of Finance be pleased to
state the number of strikes by Bir
workers and manufacturers in ditlec-
ent States of the Indian Union and
for how many days, after the presen-
tation of the General Budget 1951-52?

(b) How many public meetings were
held in different parts of the Union
protesting against the excise duty on
Biri manufacture?

(c¢) Is it a fact that Biri Manufac-
turers are ready to pay more excise
tax on leaf tobacco?

The Minister of Finance (Shri (. D.
Deshmukh): (a) and (b). Thcre have
been reports of a strike in Ca.cutta of
the smaller producers of biris, and of
a few public meetings in Bombay and
some other places in the country. 1
have no information of the precise
number of such strikes and public
meetings.

(c) Generally speaking, yes.

MEepicaL FACILITIES TO MEMBERS OF
PARLIAMENT

*3132. shri Raj Kanwar: Will the
Minister of Health be pleased to state
whether any special facilities or con-
cessions have been extended by Gov-
ernment to Members of Parliament
and their families (i) in their home-
towns or villages, and (ii) in Delhi
when Parliament is in Session, with
regard 1o medical attendance. treat-
ment and supply of medicines?

The Minister of Health (Rajkumari
Amrit Kaur): (i) Members of PParlia-
ment and their families in their home-
towns or villages receive medical atten-
dance and treatment as members of the
general public. No specfai facilities
or concessions have been extenued to
them;

(ii) Special arrangements have been
made for treating the ininor ailments
of Members in the Parliament liouse
as also in the Constitution llouse where
a large number of the Members resice.
In emergent cases of serious nature oc-
curring in the Parliament House, the
services of the Staff Surgeon and
Maedical Superintendent of the Willing:
don Hospital : ad Nursing ticme, New
Delhi, can be ‘wquisitioned to render
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medical aild. No special arrangements
have been made for the families of the
Ilembers of Parliament.

FOREIGN BANKS

»3133. Shri S. N. Das: Will the inis-
ter of Finance be pleased to state:

(a) the number of foreign banks
carrying on business in India; and

(b) how many Indian banks have
their Branches in foreign countries?

The Minister of Finance (Shri C. D.
Deshmukh): (a) 22 foreign Banks are
carrying on business in india with 74
offices.

(b) 51 Indian banks have 168 offices
in foreign countries.

STATE HEALTH ORGANISATIONS

*3134. Shri S. C. Samanta: (a) Wil
the Minister of Health be pleased to
refer to the answer given to part (b)
of my Starred Question No. 2467 asked
on the 24th March, 1951 regarding
Health Organisations and state the
number of practitioners of Ayurvedic,
Unani and Homoeopathic systems of
Medicine absorbed in State-Health
Organisations and in the Centrally
Administered Areas (Statesswise and
system-wise)?

(b) What are the causes of delay
on the part of the States of{ Bombay
and Rajasthap in expressing their
views on the Indigenous and Homoeo-
pathic systems of Medicine?

(c) When are their views on the
subject expected?

The Minister of Health (Rajkumar:
Amrit Kaur): (a) A statement giving
the information required is placed on
the Table of the House. [See Appendix
XXI. annexure No. 49.]

(b) and (c). Replies from these two
States have also since been received
and are incorporated in the statement
referred to above.

WoORKs VisSITED BY FOREIGN ENGINEERS

*3135. Shri Sanjivayya: Will the
Minister of Natural urces and
Scientific Research be pleased to state:

(a) the names of places and works
visited by the foreign engineers who
came for the Indian International
Engineering Exhibition; and

(b) whether they have given our
Government any report?

The Minister of Natural Resources
and Scientific Research (Shri S8ri
Prakasa): (a) A copy of the Study
tour programme followed by the dele-
gates te the International Emgineering
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Conferences, is laid on the Table of
the House. [Placed in the Library.
see No. P-158/51.]

«b) The views of the foreign visitors
are consolidated in the Resolutions
passed at the closing session of the
International Engineering Conferences
on lst February, 1951 at Mysore, which
are laid on the Table of the House.
[S((ale ]Appendix XXI1, annexure No.
50.()].

Besides, the delegates have sent
several letters of appreciation of the
works visited by them and of the ar-
rangements made for the conferences
and the study tour. Extracts from
some of these letters written or opin-
ions expressed, are also laid on the
Table of the House. [See Appendix
XXI, annexure No. 50.(1I)]

NoN-HiNpt KNOWING TEACHERS

*3136. Thakur Lal Singh: (a) Will
the Minister of Education be pleased
to state how many non-Hindi knowing
teachers (both male and female) are
still working in the (i) Primary (ii)
Middle and (iil) Secondary Schools
for boys and girls in Bhopal State?

(b) What percentage do they bear
éo 1t.h$ total number of teachers in the
tate?

The Minister of Education (Maulana
Azad): (a) and (b). The iaformation
is being collected and will be laid on
the Table in due course.

CHEMISTS SHoPs IN Nrw Drrur

*3137. Shri Joachim Alva: (a) Will
the Minister of Health be pleased to
state whether Government are aware
that all the shops of Chemists and
Druggists in New Delhi remained cl
ed on the 29th March, 1951 along wi
other shops, as a protest against the
decision of imposing Sales Tax in
Delhi, thus causing much hardship
unto the sick and distressed?

(b) Was any notice given by these
Chemists and Druggists of this impen-
ding ‘Hartal'?

(c) If so, why was no action taken
by Government to see that shops sell-
ing essential articles like medicines
were kept open?

(d) Is any action contemplated to
prevent such occurrences in future?

The Minister of Health (Rajkumarl
Amrit Kaur): (a) Government under-
stand that with the exception ol
Messrs. Dr. Chunilal and Souns, 113
Baird Road, New Delhi, all Che:. -is
and I Druggists « .tablishments were
closed on that day. -

(b) No.
(¢) Does not agles.
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(d) 'The matter was taken up with
the Delhi Chemists Association. They
have promised that arrangements
whereby one or two Chemists and
Druggists in Delhi and New Delhi keep
their establishments opea on Sundays
and other holidays by turn will slso
be made for such emergencies in future.

SURPLUS STORES

208. Prof. K. T. Shah: Will the
Minister of Defence be pleased to lay
on the Table of the House a statement
showing the total value of:

(1) the Stores and Equipment,
found useless, unserviceable,
lost or “surplus” to require-
ments, in 1947-48 (Post-Par-
tition), 194849 and 1949-50;

(i1) the realisations out of the
stores, declared ‘“surplus”,
damaged, ‘or unserviceable,
and therefore disposed of, to
other Ministries of the Gov-
ernment of India, or to the
States Governments, or to the
public; and

(ili) the Stores lost, or otherwise
found short on stock-taking.
or any othe: check, in 1947-48
(Post-Partition), 1948-49 and
19490-50?

The Deputy Minister of Defence
(Major-General Ilimatsinhji): The in-
formation is being collected and a
statement will be laid on the Table of
the House.

CeEnsus FIGURES

209. Shri Sanjivayya: Will the Minis-
ter of Home Affairs be pleased to state
according to the census of 1951:

(3) the population of India, that is
harat,

(b) the population of men alone;

(¢) the population of the scheduled
castes,

(d) the population of the Muslims;

(e) the perecentage of educated
people;
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() the number of villages; and

(g) the percentage of increase in the
total population over that of 1941?

The Minister of Home Affairs (Shri
Rajagopalachari): (a), (b) and (g).
The information asked for is contained
in the papers which are being laid on
the Table of the House today.

(c) to (e) and (f). This information
will be available only after tabulation
is completed which will take some
maonths.

SUPREME COURT

210. 8hri Sanjivayya: Will the Minis-
ter of Home Affairs be pleased to state:

(a) the number of cases filed in the
Supreme Court in the year 1950,

(b) how many of them were dispos-
ed of during the same period; and

(c) how many cases were heard by
a Full Bench?

The Minister Home Affairs (Shri
Rajagopalachari): (a) 185 cases. This
figure is made up of 112 civil appeals,
25 criminal appeals, 41 constitutional
appeals and 7 suits on the original
side. Besides these 1037 petitions were
flled i.e. 648 under Article 32 and 389
under Article 136 of the Constitution.

(b) 34 appeals and suits and 491
petitions were disposed of. In addi-
tion 12 appeals of 1948 and 89 appeals
of 1949 were disposed of in 1950.

(c) 8 appeals and 188 petitions of
1950 besides 22 matters of earlier years
were heard by five or more judges .u
1950 in accordance with the provisions
of Article 145 (3) of the Constitution.

P.T.O. CONCESSION

211. Prof. K. T. Shah: Will the
Minister of Home Affairs be pleased
10 state the cost of P.T.O. concessions
to the Government of India servants
incurred in 1047-48 (post-partition)
1948-49 and 1949-50?

The Minister of Home Affairs (Shri
Rajagopalachari): The information is
not readily available.
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PARLIAMENT OF INDIA
Saturday, 14th April, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-47 AM.
DEATH OF SHRI RASOOLKHAN
PATHAN

Mr. Speaker: I am very sorry to have
to report to the House the sudden de-
mise of one of the sitting Members of
Parliament, Shri Rasoolkhan Pathan.
He had an attack of thrombosis was
removed to the hospital, and expired
in two days. He belonged to Baroda,
was a graduate, and began his life as
a school teacher. After getting the law
degree he practised as an Advocate
tin the Baroda High Court. He was a
popuiar Minister in the Baroda State
Cabinet and was elected here in place
of Dr. Jivaraj Mehta. He interested
himself in labour welfare, and he was
a great link between the Hipdus and
Muslims in that part of the country.
We mourn his loss and I am sure the
House will stand in silence for a minute
and express its sorrow.

STATEMENT BY THE PRIME
‘MINISTER RE RULER OF BARODA

‘The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): With your permission, Sir, I
should 1ik® to read out. and later
place on the Table of the House, an
Order issued by the President in re-
gard to the Maharaja Sir Pratap Singh

‘70 PSD

3736
Gaekwar of Baroda. This is the
Order:

“The Government of India have
for some time past been consider-
ing with grave concern the activi-
ties of H.H. Maharaja Sir Pratap
Singh Gaekwar of Baroda. The
activities in which he has been
indulging since his installation on
the gaddi in 1939 are well-known,
especially to the tpeople of Baroda.
His dissipation of crorés of rupees
of public funds was the subject
ot discussion in the Dhara Sabha
of Baroda, the members of which
passed resolutions calling upon His
Highness to abdicate in favour of
his eldest son and requesting the
Government of India to institute
an enquiry into the circumstances
relating to the misuse and mis-
appropriation of public funds.”

His activities after the coming
into force of the Constitution of
India have been particularly
objectionable. He clrallenged the
Constitution of India and contend-
ed that the merger of Baroda with
Bombay was brought about with-
out his concurrence and was not
warranted by the terms of his
Agreement with the Government
of India. The Government of India
pointed out to him that in chal-
lenging the validity of the meérger
and the Constitution of India, he
had indulged in an ect of dis-
loyalty to the country and that
the Government of India would
have to consider whether he
could continue to en{oy his pre-
sent status and position which
depended on his recognition by
the President under the Constitus
tion which he sought to re-
pudiate.

Undeterred by this warning, he
has in subsequent correspondence
defled the authority of the Gov-
ernment of India, even charging
them publicly with ‘malicious
distortion of facts’. Furthermore,
it has been brought to the notice
of the Government of India, and
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they have every reason to believe,
that His Highness is organising
and financing various activities
with a view to undoing the con-
stitutional settlement arrived at
with Rulers of Indian States. They
have also reason to believe that
he has been giving support
generally to the reactionary and
anti-national elements in the
country.

For these and other reasons,
the Eresment has regretfully come
to the conclusion” that the con-
tinued enjoyment by the Maha-
raja of his present position as the
Ruler of Baroda is prejudicial to
the interests of the country.

Accordingly, in exercise of the
powers ' vested in him under
Artile 386(22) of the Constilu-
tion, the President hereby directs
that, with eflect from the date of
this order,  wlajor Geneial His
Hightiess Maharaja Sir Pratap
Sinzgh Gackwar, G.C.1F.. do cease
to Re recognised as the Ruler of
Bardda and that his eldest son
Yuvraj Fatebsinh be recognised as
the Ruler of Baroda”.

. 8

. I have not much to add -at the
moment to the President's
Order. I should like to say, however,
that Sir Pratap Singh Gaekwar has
been informed that, should he so wish,
he can make any submission in regard
to this Order to the President within
a monih. In the event of his making
such submission, I am sure that the
P;resident will give it full considera-
tion.

I need not remind the House that
the integration of States has been
brought about peacefully and with the
willing co-operation of ine rulers. In
view of this co-operation received .from
the rulers, geperous provision has
been made in the Constitution regard-
ing theim privy purse and the main-
tenance of titles, privileges and digni-
ties. This privileged position inevi-
tably imposes corresponding cbliga-
tions and standards of behaviour and
loyalty to the Constitution. The ruiers
took a wise decision and a yreat
majority of them, I have no dourt,
still consider that their decision was
a wise one. They have given no rause
for complaint. A few of them, how-
ever, have not appreciated the obli-
gations that rest upon them asd their
behaviour has not been satisfactory.
The Maharaja of Baroda has been one
of them. The hon. Minister of States
made a reference in Parliament on
8rd April to some of these rulers.

It is with great regret and reluct-
ance that the Government have bad
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to take action in this particular case.
But any challenge to the Constitution
of India or any other unconstituticnal
or anti-national activities on beh ilf
of the rulers cannot be tolerated by
Government and very prompt action
has to be taken so that the very pri-
vileges and resources we have placed.
at their disposal may not become-
means for subversion of the ‘'onstitu-
tion and of the peace of the land,.
when we have so many difficulties.
and dangers to face.

As I have already saidy it is open
to Maharaja Sir Pratap Singh Gaekwar
to make any submission he chooses
to the President. - :

PAPERS LAID ON THE TABLE
Provis:oNaL ToTaLs oF 1951 CeNsus

The Minister of Home Affairs
(Shri Rajagopalachari): I beg to lay
on the Table a copy of each «f the.
following papers relating to 1051
Census of India:

(i) Note by the Registrar General

of India. )

(ii) Statement showing Provi-
sional Totals of General.
Population.

(iii) Statement showing Provi-
sional Totals of Displaced.
Persons.

[See Appendix XXI, annexure

No. 51.]

NOTIFICATION UNDER SECTION 4A OF 1THE
INDIAN TARIFF AcT, 1934

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the Table
& copy of Ministry of Finance Noti-
flcation No. 40-Customs, cdated the:
30th March, 1951, in arcordance with
sub-section (2) of Section 4A ot the
Indian Tariff Act, 1934. [Placed in
Library. See No. P-157/51.]

RAJGIHAT SAMADHI BILL

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
I beg. to move for leave to.ir‘ltrodgce
a Bill to provide -for the administration
and ' control of the Rajghat Samadbhi
In Delhi.

Mr. Speaker: The question is: |

““That leave be granted to intro-
duce a Bill to ‘rrovide tor the.
administration and cdhtrol of tne
Rajghat Samadhi in Delhi.”

The motion was adopted.

Shri Buragohain: I
Bill.

introduce the-
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INDIAN TARIFF (SECOND
AMENDMENT) BILL

The Deputy Minister of Commerce
and Industry (Shri X~rmarkar): ] beg
to move for leave to introduce a Bill
further to amend the Indian Tariff
Act, 1934,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.”

The motlon was adopted.
Biﬁlu-l Karmarkar: I introduce the

PAPER LAID ON THE TABLE

AIR TRANSPORT INQUIRY COMMITTEE
REPORT

The Minister of Communications
(Shri Kidwai): As hon Members are
aware, on Monday the 16th April this
House will debate the Air Transport
Irquiry Comnlittee Report. The report
has already been supplied to Members;
at that time .it was also rcleased to
the Press. I am formally laying a
copy of the report on the Table of
the House. [Placed in Library. See
No. IV M.4(25).]

FINANCE BILL
Mr. Speaker: The House will now

proceed with the further consideration
of the motion to refer the Finance
Bill to Select Committee.

wwdt vrate fag: ¢ arle )
WT HqT T AT & FC e s W@
4t 39 977 & & Afg & g Ay g
WTE AT ATAT 2, 3T F X F AYAT
AW f¥ew o7 @A) g8 qu g
fie zarR - & @ gAY FSW F
Aty Aar A @ ogTw @Rl AR
&, fom & & wvm AW fldEw 9w
¥ g @ wwar ) fggem A, Jar
fie w7 #) AT €Y §, g9 T g
fena ®t o ®war wqT fear ary
gdY T & ¥H A=A g AT
Fgar grm fa v €Y o Aifs @
gag &% & o va § yo awdel
® smawmwar 41 @ w0 wr oot
av AT &, ¥@ § Q1 fawiw %
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# % 3 @ (Land Revenue)
¥ 41T A% ga+7 &aq (Incomeo-
tax) | gieq 3@ w7 F fod Ay
® IET § fF 5T ond iy
T ¥ TH Y gATT W wrAE @Y,
 fE dv ey FTH ol N N
Yo T § fF srar W xw 7
S @ oARrd | uE ey o
FX TF FEQAFR AGT § N 99
N TN yET | ymfer & A
frodt amr amdr qft wEEr W
WA IO s ¥ fe? war
a1 f& W &F wAw AR > grew
¥ grad ot ax anqfaat sy site
IT ¥ ag #T FwA A AN o
T sofa M st g9 & wdr
ATET & D ww A zwr Ay A
AT g 5 g nE gadel Agf
g aFdl, 3fFT o a® a1e ¥ A=
w976 qefafeed ofare (Cent-
rally Administered Areas) &
X At T A FT o A & 9w
FaX A an qf qrar 4 fr &

W ad & § 9T w7 A W@ wT

FqAT FT Afr FETFT )

12 NooN g7 & @rqy @19, Aeawr ALY,
ag e (Inflation) s fee?-
a7 (deflation) 8 o #ify & s
Fart 7 9@ 7o fr¥za womi s
A gEA T ALY srar P sere e wrd
at fa@ & sy wagdr we & ur @
¥ qT FIFY FNAT § AT A AT
wgd e, faw w9 QU ogw
g wm sl @ 98§ ¥ AW & AT

ST AP Af wwmr AT,
a1 38 ¥ ag Al A oy e A

& qmT VIOud &3 afes
wg Wik A & & < wg AT qdvay
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TF FT & AqAY JAEAT F7@r §, @
T adf & Wgq § F § w7 o7&}
SR T ¥ 9T FIq F@T E,
AT 3w ¥ et U@ Farar g 6k
© I X FT AFAT FE@AT § I AY
i ¥ @ W F R N 93 fed
aredY § @ QT W@y WA ¥
freg ¥ 3 & waedw sdm
R we ¥ A gz A e faax
Rag wafed § & | & a3
=g afess Mfraw (Public opi-
ni>n) & garE g av fedr A
W of fod it § ol T T
N7 forg Yor Y a8 goET AWAT § AT
geET A o §, I W & fod
gee § ot 7 W 9T A AR
€ @0 A q|r wrAar § fw o
¥ afgmAfragd N AW A <o W
g ArATE F IA A AIZA 77 A
foer fagr sz @1 qg A9 gAFEQ
ar ¥ ¥ fed glew 3 @
gFar | 5@ F oEr, yamfa w0,
M g4 F fEra AN wrxw wfet
(Pricy Policy)%a ¥ arex awd)
s & &z W € @wa 7 ALY A
«w &t #1 wiEgs (Prccuce) &
foq foq &1 ¥ FIXEMA AT
& & o sw ® A g ard
§ 7z qrafes § | WU woew A @
16 Bt v wE a e
(decontrol) frar wrar & N Fgr
onan & fe g9 @mIR § weg i)
A qm g v gw N fEd) WA
FROXITgra §, 9} qZ WA IF
¥ fosdt figed ) rd AT @1 384
acw 3 forg W wrE] FEEET T
FO § T AT g ¥ W §
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3¢ X FAS wAAr JUIAr &, TSt
f& s¢ #r wafm v #f
T gMr, T ag Wi qaT AG 8 fe
foe & cra ag sfacse wgad aren
g a1 Y 3 FE AqAN[ § IF TF
9F93 XA AF WA ¥ 9FAm v g )
T gEw & ¥ FTEE AR
frar sardfrag (2 s@ WA &
¥ 7 [T A gew @E A §
Mafigmavma NN 2WwH
FIREF ¥ qea81 &1 qefr § e ag
W H FYr@ € FA A qUAT | e
A 99 ¥ et wIw fergera &
dar € g€ fawrk o § |

N IFR AT AT A T AW
Fgia A a1 ) & I¢F wAw F
g # wgem @rft off 99 9gs
I 7 T A 4 A I A OF qarw
ST AT HIT IS F FIT A1H 2 W
age A Tk &Y | @ Aew AW fr
arn HAY @ gifge @R & drx 3w
T 39 & fan go ago ad a1 A |
R g 71 ATeT HY WA &9
(Land Improvement Ce:s) ¥
£ 1 70 gam  a§) svan fF 9 qTEe
it fF @F smerie (autocrat) aTHIT
oA, &t St & wfy foeyar 78y 4,
ag Wt ai Sxq wmA & fgwrw ady
FT N, IfeT v g wrAdra Aaw
o frew &1 @17 g A=Y § | QY
™ graey ¥ faarg swarg aifge w3
F R go A T

TF & o uE &) 4y & qafan
® A F wgm g § | W Es oar
TRy € fr [ & a=< vt N
foredard) gw 7 I3 qFy WM g
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arawfes § 1 AT &9 ¥ a8 A € ¢
g ¥ g3 A 77 A A
aTREAY § 7 0T g & g AR
Rgrr 7 A&t F wag &1 forr oW A

a -

AT GO q¥AT § I H A AE
FT JEX § T4 1 Y qearg s wrem
£t § R 3w A Fgard sonde Ay
W fawar g, @ 5r 34 &1 faed)
£ g 3| &1 A A wver frar w2
ag FQ F W17 9T fear weaAr g1 W

& faadta o qgrr 1 oo ar wAgR
gew ¥ fod 3o ar & T wan

fox & f& argnr $dfad) (buying
capacity) @ ¥xa | A N
dagfAm s g fF sna & T &
LT FENG T@AT E A 9 § 9gS w1
®! arfgd f@ g 721% £ K 99
S 1 § faa A qigw 5fadr w7 ¥
FW 2, (1T qg § 99 ¥ AT g
7 @A A g

(English translation of the above
speech)

Ch. Ranbir Singh (Punjab): Sir,
when the Parliament was consider-
ing this motion on the 11th instant I
was expressing my humble views
with respect to the increasing dis-
crimination observed in the taxation
policy. I am glad that the leader of
the country who is the hon. leader of
the House also is present here at this
moment and this I shall be able to
submit my views before them. As you
know, Sir we had decided to establish
a Panchayat Raj in Inlia. As such we
shall have to think over and sce
whether the taxation policy we have
been pursuing so far is approgriate
or needs some change. So far as direct
taxes are concerned there are two
main taxes: one, the land. revenue and
the other the income-tax. It is required
for the imposition of the income-tax
that the tax-payer should have a
minimum income of Rs. 5.010 per
annum. But with regard to the land
revenue there is no such requisite and
no account is taken of urofit or loss.
The cultivator has to pay revenue
even if he sows only a bigha of land.
Therefore. last time also I had appecaled
to ‘the hon. Minister to take into
consideration the fact that the new
House to come will be faced with a

number of problems of which
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taxation policy will also ba a big pszo~
blem and & great deal of wrangling
will take place over it. 1 think no
change could be eflectel now, hut
during the coming year, 1 fully hope,.
the Government will {frame their taxu--
tion policy for the Centrally Alminis-
tered Areas after taking into con-
gxdgatxon the points that I have put
orth.

12 Noow

Sir. I have also to say something
about the policy dealing with inflation
and deflation. I fail to understand the
anomaly that if a mill labourer or an
agricultural labourer demands his
wages. for which of course he is fully
entitled, it is not supposed to accen-
tuate inflation in the country while if
the one who gets his income and earns
his livelihood by the sweat of his brow
and who toils in the fleld in bmni
cold and scorching heat of winter an
summer. demands his due for his in-
vestment and his labour, the educated
class of the country thinks it as a step
towards ipflation. I think this policy
and such ideas prevail due to the in-
fluence weilded by the educated classes
in the country. whether it be in regard
to the question of the public opinion
or in respect of another Government.
Whatever they think right is taken as
right Whether it is right or nat for
the country nobody ‘cares. 1 think the
best policy is that which ensures pro--
per wages to the 80 per cent. popula-
tion of the country. This cannot be
in any way inflalionary or hgrmful
for the country. Moreover. Sir. the
price policy followed with respect to
country’s production is also ununder-
standable. The policy which s formed
for an agricultural produce, associated:
with industrialists, is quite different.
I mean sugar. On orne side sugar is
decontrolled and the extra quantity of
sugar produced is permitted to be sold.
at any price in the country without
taking into account the margin of
profit. On the other hand, gur whivh
is produced by hundreds of thousands
of peasants by their own labour is cor.-
trolled although that has no effec”
upon rationing and the Government di
not even know whether it would reach
the ultimate consumer at the proper
price or not. Even under these clrcum-
stances the cultivator is compelled to-
sell his gur at the controlled rate. The
same condition as of gur obtains w’t'h'
respect to rubber and cotton. It is
expected of the country’s cultivators
to make good the shortage of cottornr
and at the same time the cotton pro-
duced In India is got sold at the
cheapest rates.

Similarly. when the hon. Minister
Shri Tyagl used to sit on this side of
the House he had raised a question:

the in connection with the big canals that
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are being constructed in the country
and had carried on a half an hour
discussion on that issue. I do not know
whether his views have been changed
or not with regard to that matter after
acquiring Ministership, I mean tc say
about the land improvement cess. Evea
the former Government which was an
autocrat Government and which was
not responsible to the people, cnuld
not dare to impose such a tax. But
when our popular leaders think in
these terms I cannot but express my
grief over it. .

Then I want to say a few things
about rationing. Some people thirk

that we cannot bear the responsibility

of introducing rationing in the villages
and it is impossible. My submission to
the House is that the lowest income-
group of the people in the country
consists of the Harijans and the agri-
cultural labburers of the villages.
Labourers of cities earn some extra
income and they also get dearness
allowance etc. They get everything.
They are glven foodgralns at gontrol-
Jed rates. Contrary to this nothing is
contemplated for the village Harijans
or labourers whose buying capacity is
the lowest. I have only to say that if
you want to retain controls in the
country, the controlled articles must
first of all be made avallable to those
whose buying capacity is the lowest
and such people are the agricultural
labourers and the villag2 Harijans.

Mr. Sveaker: The hon. Member has
exceeded his time,

Ch. Ranbir Singh: Two minutes
more, Sir. 1 shall finish my submis-
sinn within two minutes.

‘Mr. Speaker: He has already taken
four minutes more. The other day he
had spoken for four minutes. Now, he
has snoken on the whnle for more
than 15 minutes.

The Minister of Communications
(Shri Kidwai): There has been some
criticism in this House as well as in
the Press about the manner in which
the increase in certain postal rates was

announced. It has been asked again-

and again why these increases in the
rates were not mentioned in the
Finance Minister’s statement. Some
papers and some of my friends here
have called it a trick of the Communi-
cations Minister. With your permission
Sir. T would like to take the House
fmto confideac™.  (An Hon. Member:
Now?) Yes: now. :

Government had  annroved the in-
crease tn certain rates and thosc In-
creases or withdrawal of ecerfain con-
ven'encrs wvere included in the Finance
Minister's statement. But. I did not
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accept them; in the .end they weore
withdrawn. Then, it became );ncurn-
bent upon me to make alternative
proposals. I thought that the proposals
that I have made would not cause as
much hardship as the original pro-
posals would have caused. But, I did
not entirely rely on my judgment. I
convened a meeting of the Standing
Advisory Committee and I placed be-
fore that Committee all the alterna‘e
proposals: the proposals that were
approved by the Cabinet, altbuugh I
did not mention to them whether these
proposals had been accepted or r:ject-
ed, and also these proposals. 7‘he
Standmg Committee wanted some time
to consider them. The meeting then
dispersed. The Committee met again
after six or seven days and it almost
unanimously accepted these proposals
and these rates were decided upon.

Another point has been made that
although at the time of the debtate I
had said that certain proposals were
under consideration, the wverv next
morning, these proposals were an-
nounced. That is also true. The Adecision
had been taken soon after the meeting
of the Standing Advisory Committee.
But, I thought I should be guided by
the criticism of these proposals in this
House. Therefore, I did not give them
any final shape’I had a %chedule in
my hand. I mentioned that certain
rates were under consideration. But,
I saw that nobody wanted me to read
out the schedule. Therefore, T had
mentioned that certain things were
under consideration.

Shri Ramalingam Chettiar (Madras):
Not as final.

Shri Kidwail: Of course, not, because

" I wanted to be guided by the criticisr

of the House. The only sugges‘ion
that came from one hon. Member was
to fix the rate for money-orders at
Rs. 0-2-6 for ten rupees. I found that
the proposal that I had put forward
was more lenient than the other one.
The rate under the new scheme is
Rs. 1-8-0 for Rs. 100 whereas under
the other scheme, it would have come
to Rs. 1-9-0. In our scheme, 35 per
cent. of the money-orders will go at
the present rates, whereas under the
other proposal, every money-order
would have brought us an enhancec
rate. That was the only criticism ir
this House. I accepted that criticism.
Therefore. there was no trickery in fit.
1 had adopted a procedure that should
have the approval of this House. I
have oxolained why it was not includ-
ed in the Finance Miuister's stalement;
because at that {ime, I objected to the
pronssals that were avproved Lv tne
o apernment andt he kKindly agreca to
droo them.
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It has been stated that the income
from the new propusals will be 105
Jlakhs. That is also not correct. There

-are one or two points which I would -

like the hon. Members to: understand.
It has been proposed that every V.P.P.
‘must be compulsorily insured. Under
the present rules, if a V.P. article is
lost, then the sender of the V.P.P. or
payee can be compensated only to the
extent of Rs. 25. If a watch worth
Rs. 500 is sent by V.P.P. and it is
.stolen in transit, under the present
rules, the maximum amount that we
can pay as compensation is Rs. 25. I
‘thought it was not fair. I was confirm-
ed in this view by a recent judgment
of a High Court which said that the
Post Office should be responsible for
the actual loss and not this nominal
sum. Therefore we had to provide for
the payment of actual comgensation.
Up to now, we can pay Rs. 25 under
the present rules. I have retained
that. If an article is lost. whose value
is below Rs. 25, the sender will be
.compensated without any extra charge.
V.P.P. of articles of more value than
‘Rs. 25 will be insured for the actual
amount of value and - compensation
will be paid in case of loss. This may
bring us some revenue; but it also
entails some corresponding expenses
by way of compensation.

[Mr. DEPUTY-SPEAKER in the Chair]

About telephones, I would like to
say that the telephone brings us a dis-
proportionately high income. I have
been trying to reduce the charges, Last
vear, certain charges were reduced.
Trunk call charges were also reduced
for distances over 800 miles. Up to
the last year, the charges were Rs. 16
for ordinary calls and Rs. 32 for urgent
calls,” ILast year, that amount was
reduced to Rs. 12 and 24 to have
effect only for distances over 775 miles.
This time. under our new rates, I have
reduced the charges for distances bet-
ween 300 and 800 miles. That is to

. say. the concession that was given
last year has been extended to dis-
tances up to 300 miles. I hope that if
our new proposals on the postal side
bring us sufficient revenue, to com-
pensate the loss of that year, next
year, we will be able to give more
concessions both on the postal side
and on the telephone and telegraph
side. I know that, for instance, in
Calcutta the telephone rates are very
high, and the telephone service is very
incfcient. I have tried last year to
give some concessions to Calcutta. 1
hope that in the course of this year,
we will be able to give them better
service and some more relief in the
telephone charges.

Skri Raralingam Chettiar: What is
the additional revenue in respect of
‘these changes? |
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Shri Kidwal: The additional revenue
from money-orders will be Rs. 30 lakhg,
The additional revenue from rationali-
sation of insurance—that is only an
adjustment of some anomalies—is
Rs. 1} lakhs. The additional revenue
from compulsory insurance of V.PP
will be about nine lakhs. Az I said
it wili involve a corresponding ex:
penditure in the shape of compensa-
tion. Therefore, it will not be much.

Shri V. B. Vaidya (Bombay): What
about registration charges?

Shrl Kidwai: I do not know the
exact figure, but registration charges
will also bring in about Rs. 15 to
20 lakhs.

Shri V. B. Vaidya: Should a railway
receipt sent by V.P. be also insured?

Shri Kidwai: It depends
you want to get back.

Shri V. B, Vaidya: The R.R. will be
for more than Rs. 25.

Shri A. C. Guha (West Bengal):
When can we expect the reduction in
the Calcutta telephone rates?

Shri Kidwai: Let us hope that Cal-
cutta will first get an efficient tele-
phone service, and then the reduction

on what

*will follow

Shrimati Durgabai (Madras): May
I know wnat is the compensation paid
for lost V.P. posts in 19507

Shri Kidwai: I can supply the infor-
mation, but it is not here with me
now.

Shri V. B. Vaidya: Sir, my question
was whether railway receipts’ sent by
V.P. for over Rs. 25 should be insured?

Shri Kidwai: Any V.P. for _which
compensation is demanded wlll be
required to be insured, because other-
wise for railway receipts the Govern-
ment does not pay any compensation.

Shri Chattopadhyay (West Bengal):
In the last year's Budget we find that
Rs. 3:3 crores were contributed by the
P. and T. Department to the general
revenues. Why ig it that this year
credit for only Rs. two crores has
been taken? .

Shri Kidwal: This year our postal
side was cxpected to be deflcit by
Rs. 1-35 crores.

Shri Alagesan (Madras): This is
probably the last Finance Bill that
this House will be passing and this is
algn the last Budget that this Govern-
ment would have presented. It is but
meo* that we sheouid fake stock of the
position and review the record of the
present Government.
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[Shri Alagesan] -

This record has been one of errors
and achievements. Considering the in-
experience of the Government, the
errors could have been many more and
the achievements much less. Since we
are too near the scene we are apt to
magnify the defects and under-estimate
the merits. But I have no doubt that
we can go to the country and stand
before our people and ask with con-
fidence for renewal of their support in
the further steps that we want to
take. This morning we heard the
statement of the Prime Minister, con-
veying the Order of the President to
the House. It has been received with
wholehearted approval by this House
and it will be so received by the
country also. This only shows that
though the Sardar is no more with us,
the Sardar-tradition is very much with
us and the country will be glad to
learn that this Government can be
strong when strength is required.

In the short time at my disposal, 1
should like to speak about the loans
given by the Government of India for
purposes of irrigation to the various
States. Answering a question the other
day, the hon. Finance Minister said
that the Government of Madras asked
for a loan of Rs. six crores for the
year 1948-49 and for Rs. eight crores
for the year 1950-51 and both of them
could .not be given because those
works did not qualify for any central
loan assistance on the basis of all-
India priority. We should like to know
what the principles are on which these
priorities are determined. It is well-
known that there is a difference bet-
ween a rice project and-a wheat bro-

ject. A rice project necessarily costs
much more than a wheat pro-
ject, the proportion being two to
one. And it is also known that the

South can only have rice projects and
not wheat projects. Therefore unless
this position is modified, no assistance
can be given to the projects put for-
ward from the South. Again, when
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hydro-electric projects are linked with-

irrigation projects, the cost of the
former should be deducted from the
cost of the entire project for the pur-
pose of determining priorities. Unless
this is done, the cost of these projects
get very much pushed up and so they
are down below in the list of priorities
and they go without any asslstar}ce. A
definite standard for fixing priorities
shpuld be evolved with reference to
various projects, such ag those for
rice. those for wheat and so on. I hope
the Finance Minister will take the
House into his confidence and tell us
on what basis these priorities are
determined at present and why Madras
did not qualify itself for such assis-
tance as has been given to the other
States.
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The Central Government has so far
advanced loans up to Rs. 49-67 crores
for the various river valley projects.
This year -they have budgeted for
loans up to Rs.-27-17 crores for the
various irrigation projects. Although
the amount therefore comes to nearly
Rs. 80 crores, one is surprised to find
that such a deficit State as Madras
does not get a pie out of this sum,
though they have put forward various
projects.  They have undertaken vast
irrigation and electricity schemes.
They have also framed a five year
programme of which three yearg are
already over. Already they have spent
about Rs. 40 crores on these schemes
and these will be nearing fruition
within 1852-53. These projects are not
like the big multi-purpose projects of
the Damodar' Valley Corporation or
the Hirakud Project. They are com-
paratively small schemes which will
bring in returns within two years. On
these schemes the Government of
Madras have so far spent about Rs. 40
crores and they have received only
Rs. nine crores as loan from the
Centre. Rs. eight crores were raised in
the open market and all the rest,
namely. Rs. 23 crores have been met
out of the savings of that Government.
Here I would like to describe how the
Government of Madras have been
carrying on' these projects. They have
got a very fine engineering personne!
and it is a tribute to the Madra:
engineers that when the Centre wante’i
to find a chief engineer for the Damo-
dar Valley Corporation, they had tn
go to Madras several times though.
they could not succeed in getting one
in the end into the various reasons of
which I would not go now. The result
was we had to import a costly foreign
engineer from the Uniled States. In
Madras, they have a fine organisational
set up, good transport system, work-
shops etc. in charge of these works.
This set-up is capable of investing
about Rs. 15 to 20 crores a year. They
are also carrying on the work as
economically as possible. I shall here
give only one example téd show how
they do that and how they carry on
their work economically:

“For the Lower Bhawani_Pro-
ject the eostimated cost is Rs. 8
crores. We have appointed only
two executive engineers on this
project, even though the san-
ctioned estimate provides for one
superintending engineer and four
executive engineers. For the.
Tungabadhra the estimate is for
Rs. 17 crores and it provides for
a full time chief engineer but we
have not appointed one and the
work is being supervised by one-
of the regular chief engineers.
The salaries we offer .our technical
men In provincial cadres are in-
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deed very low compared with the
oflers many of them seem to be
getling from other States.”

. This is in marked cofitrast to what
is being done in the Damodar Valley
Project undgr the aegis of the Centre.

They are also trying to tap local
resources and link up local enthusiasm
with the carrying out of these pro-
jects. Here I should like to mention
the instance of a small irrigation pro-
ject in the southernmost district of
Tirunelveli. Government appealed to
the people who will be benefited by
the scheme for a loan of one crore of
rupees. The response was very good
and instead af getting one crare they
actually got 128 lakhs. Last year the
Government had budgeted to spend
only one lakh and the rest went to
rehabilitate the ways and means posi-
tion of that Government. That is the
way in which Madras is proceeding
with their projects. If all these things
are not to come to an abrupt end after
two years, the Central Government
should rive sanction for the other pro-
jects which Madras hag got ready and
for which they have sought the sanc-
tion of the Centre. Because now the
Centre has imposed a rule that for
all projects whirh cost more than a
crore the previous sanction of the
Centre is neces.ary. Madras has
sought such sanction from tne Centre.

You know the food deficit in Madras,
which is so vast that it goes up to
one million tons. If this deficit is to
be solved permanently a big project is
necessary. They have therefore taken
up the Krishna-Pennar project. Sir,
you come from one of those famine-
stricken districts and you know very
well the conditions there. Once this
project is taken in hand it is bound
to yield very good results and will do
away with fam‘ne once for all, wiping
off the food deficit.

I should Jike here to compare the
Krishna-Pennar project with the other
projects that are already under way.
The Damodar Valley Project will pro-
bably irrigate a little less than one
million acres, the Bhakra _project
about 3-6 million acres. which will
give only 1:13 million tons of food-
grains besides some  cotton and the
Hirakud project will irrigate nine lakh
acres: whereas the Krishna-Pennar
project will irrigate four million acres
and the unique feature of this project
is that it can be taken in hand in easy
stages and executed. For instance.
when the first stage is completed it
will bring an additional yield of one
million tons of rice apd this is exactly
the deficit now. When the setond stage
fs completed it will bring in another
million tons of rice. The cost of this
project is comparatively less when we
consider the cost of the other projects.
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I should like to make here another
suggestion and that is with regard tu
the national savings certificates. The
net receipts for 1950-51 are only 165
crores after deducting the discharges.
Credit for the same amount is taken
for the budget year also. In my opinion
this can be doubled if it is linked
with grants for development works in
the various States and the responsi-
bility should be put squarely on the
shoulders of the State Governments
to push up the sale of these cirtificates
for the privilege of claiming loans and
other assistance from the Centre. It
that is done they will take a greater
interest than now and they will employ
all their resources and achieve much
better results than what we have now.

I should like the Finance Minister
to consider the various suggestiuns
that I have made and try to give sume
assigtance to the Madras Governn-ent.
Their capital expenditure will be of
the order of 20 crores this year and
another 20 crores next year to com-
plete their five year programme. They
are also coming beforg the Centre t¢
secure their sanction for the Krishna-
Pennar project. I hope the Central
Government will very favourably
consider these things in view of the
chronic food deficit of Madras aud
will sanction these schemes.

Acharya Kripalani (Uttar Pradesh):
It is very seldom that I trouble you,
the House or the Treasury Benches
with a second speech in one 3ession.
If I violate this rule on this ocrasion,
it is because I want to say something
about what adversely affects our
economic life namely our foreign
balances. They are all, very nearly all,
deposited with our former foreign
masters, The British Government has
disappeared and we think that wa
have achieved our independence. But
so far as our economic life is con-
cernel we are bound to the apron-
strings of the United K‘nedom. We
were bound up before, because of our
dependent status. we bave bound our-
selves now of our own free will, We
have accepted that economic slavery to
England. I have found that in most
of the clubs in this capital city Englishe
manners, dress, food and ball-room
dances have increased, more after the
departure of the British than they
were while the British were here. 1
suppose that is the case with our
finances also. ) '

When the British were here we were.
obliged to purchase sterling for our
every day commerce with the world.
because London was our clearing
house, whether we liked it or not. Then
came the war when we were obliged
to give loans of enormous amounts to
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[Acharya Kripalani]

Britain. Almost everything purchased
was on credit. They did not pay for
‘'what they took from us during the
war; and by some misuse of a section
in the Reserve Bank of India Act these
reserves went on accumulating. But
‘we had to carry on our business here
as usual. We therefore had 'to increase.
our currency. The result was that
while other countries had to face 30 or
40 per cent. inflation because of war,
we had to face an inflation of more
‘than 300 per cent. It is from this in-
flation that originated at the time of
the war that we are suffering today.
Our economic life has been crippled
by it and it still continues to be so
crippled.

These balances, it was admitted by
Great Britain, were not war loans.
They were ordinary loans which we
could use for our advantage at anv
time we liked and in any manner we
liked. This was the position in the
‘beginning of 1947. India could use or
convert the sterling balances in any
way she thought proper in the bes!
interests of the country. But. on a re-
quest from U.K., we, poor as we are.
came to the help of England to facili-
‘tate her negotiations with the United
States of America. We consented that
whatever our requirements may be we
would content ourselves to the con-
verting of sterling into dollars even
as UK. desired that is only to a
limited extent. This gave a great
advantage to the United Kingdom in
her negotiation with the U.S.A.

After 1947 there were various con-
ferences in England and India and as
a result of those we agaln gave
England a verv generous concession.
We allowed the capitalisation of, all
the C-'ntral and State pensions. This
we naid in a lumn sum to England
The canitelised amount was £1€8
million which cnmes to about Rs. 21¢
crores. Upon this cavitalised amount
we consented to charge England one
per cent. interest, while even in that
couniry if we had deposited our money
in Government Securities we would
have #ot at least 23 per cent. In the
open market we would have got three
percent. Thus we lost about Rs. 40
crores. The balance after this capitali-
sation was about £800 million, roughly
about Rs. 1.200 crores. and this we
have deposited with England at an
enormous rate of interest which romes
to be ‘R ver cent. But we borrowed
from tho intar-ationna! market at three
per cent. for our use.

An P-n, Member: At 4} per cent.
a Kripalanl: I am coming to

that. The fact is¢ that we bhorrowed
from the International Monetary Fund
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at 33 and four per cent. and what we
borrowed were paltry sums. Further,
the anomaly of the situation’ is that
the accumulatedy, result of all these
various agreements made by our Gov-
ernment is that we have to deposit in
the Commonwealth fund all the dollars
that we earn by our present trans-
actions, and yet we cannot get dollarg
when we want or as we want except
to the extent we are permitted. Alse,
we have consented to draw from the
sterling balances only very limited
amounts each year, whatever our
requirements. It works out like this,
that I have my capital in the bank
which gives me a small rate of interest
while I go about begging in, the market
and getting money for my every day
exnenditure at a higher rate of interest.
If this is the wisdom that I show 1
cannot blame anybody but myself. If
then I go into liquidation nobody can
sympathise with me.

Mr. Deputy-Speaker: Is not all this
old history?.

Acharya Kripalani: It is wvery old
history, but you have to raise your
voice according to the hearing capa-
city of your listener. If the listener is
deaf you have to raise your voice. Lf
even then he does not hear you hav2
to keep repeating till he listens to
your warning: and I suppose this
House is meant for that.

Now, the sterling balances agree-
ment is to expire on 30th June. 1951,
and the rate of interest agreed to at
-8 per cent. could be readjusted. This
is very clear from the letters whickh
passed between Mr. Wilson Smith of
the British Treasury and Mr. Chanda
of the Indian financial . delegafjon.
Therein it is said: :

“It i{s understood between us
that the arrangement set out in
these letters will remain in forre
for the extended period of the
agreement, that is up to the 30th
June, 1931."

When this agreement was discussed
in Parliament in August, 1948 severe
criticism was voircd about the rate of
interest agreed to. It was, however,
understood that when the agreement
came to be revised the rate of interest
along with &ur freedom to nse ~nr
own monev in the way we liked hest
will be taken up and more equitable
arrangements made. However. froin
som® questions and answers "in this
House in the present session it appears
that in October last there was a meet-
ine with the Briiish representatives
and our present Finance Minister was
good enough to inform us that he did
ot raise the question of interest. He
was nol present in the House in 1918
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to hear the criticism that had been
made, but I am sure the Finance
Department has records of the discus-
sions here. Those who,":ave him his
brief ought to have told him what had
been said in the Fouse; but when dvues
the Secretariat care for the uninformed
opinion of this House? They have their
expert knowledge and they think they
are sufficient unto themselves.

Then, under section 32 of {re
Res_ervg Bank of Ir dia Act we have to
maintain 40 per cent. of the notes
issued by the Reserve Bank in gold
or foreign securit.es. I presume foreign
securities are of countries that are
associated with the Internatioral
Monetary Fund. We have only one
kind of securities and those are all in
U.K_. So far as [ know, and I spesk
subject to correctior, no other country
in the world provides in the rules oi
its National Ban! Lhat it shall main-
tain a portion of its assets in the Issue
D>partment in foreign securities. This
also was pointed out in September
1448 in this House and by one Mem-
ber very emphatically who todav
adorns the Treasury Benches. At that
time, the acting Finance Minister,
Shri Neogy, in answer to the string
criticism by some Members said that
the Bank was being only nationa‘izec
then. But he said: “I can assure the
House that the G<vernment woul?d at
the earliest possible moment take up
this particular Act for the purpose of
complete revision,” Two and a half
years have passed. Not only has this
promise not been fulfilled, but section
33 of this Act is always trotted (ut
s hampering the free movemen! of
our funds. It is being used for deposit-
ing our balances in England at 0-8 pe*
cent. The Reserve Bank of India Act
should be changed in the natiora.
interest.

What we do is tc invest our mocey
in a nation whnse national debt per
capita is Rs. 7,500, while our naticnal
debt per capita is Rs. 75, Rs. 5) of
which is paying interest. Another
anomaly arises from the fact +hat
though the Reserve Bank of India Act
says that we can invest in foreign
securities maturing in flve years,
actually our iInvestment in England
cannot be made ayailable except at
the will of England. Assuming how-
ever that we have to keep 40 per cent.
(because we wou.) not change the
Act) in gold or foreign gecurities. ever
then we require only Rs. 400 crores
for this purpose. What about , the
Rs. 450 crores that yet remain? And
thev earn for us the magnificiert rate
of intercst of -8 ver cent. 1 du nol
know how lout thie state of affairs
will continua. €~ "ar as the uflterancas
of the Finan~e Mirister go. he is rot
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sure {f we would be free from this
self-imposed obligation even after six
years.

Then, another thing which binds us
to England and about which much has
been said in this House, even before
we became independent, is the ques-
tion of imperial preference. I do not
know if the average Indian knows
that even after irdependence imperial
preference continues. We were re-
peatedly assured that though we were
in the Commonwealth through some
kind of loose tie we were absolutely
independent. Wha. has happened
recently about this imperial prefer-
ence? Reports from Torquay indicate
that the U.K. is unwilling even to
reduce the amount of imperial prefer-
ence. The result ha, been that various
agreements with different countries
favourable to India cannot be
entered into. May the House enquire
what has happened to the promises
made by the Government repeatedly
that this preference will go?

You can, Sir, see from this that we
are bound in the leading strings of
England so far as our economic life
is concerned, and we are a colonial
country in spite of our boasted inter-
national status. What do we gain from
this? On every conceivable occasion
England hits us hard politically and
economically, whether it is in Kashmir
or our relations with Pakistan or in
the international trade talks or
generally in the UN. Committees. We
must remember what an important
English politician once ‘said: ‘“England
has no friends; England has only
interests.” Unfortunately, this country
has neither friends nor interests.

Shri Biswanath Das (Orissa): I
‘have heard with great respect and
patience the learned speech ) Acharya
Kripalani. I do not agree with him
that India is today having the same
position which she had before. True
it is that we are bound to England
by ties of common action and friend-
ship in many respects. Of these
sterling balances are one. So far as
sterling balances are concerned, I
think this House is a party to the
agreements that have been entered
into between England and India.
These questions were discusséd in the
Standing Finance Committee before the
first delegation sailed for Euglund and
thereafter in this }ouse, and on each
occasion, I believe, the question was
gone into fully and decisions were
reached. Therefore 1 would anneal to -
my hon. friend for whom I have a
very hirh recpert and regard to con-
sifer the whole cuestion from points
of view other ttan those that he
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stressed. For good o1 for evil, we have
been a poor country and we have be-
come a creditor of England. That may
be unfortunate but that is a fact. You
have therefore to take upon yourself
the misfortune of a poor man being
the creditor of a rich man in difficulty
and stress. Therefore, you cannot
realise at once the money unless per-
haps you realise it through military
action. There are two ways: either
friendly negotiations*or mi.itary action.
The only other possible course: is
through friendly negotiations and that
is what has been done and that with
the full concurience of this House.
Therefore, my hon. friend will pardon
me and will paidon the Treasury
Benches and also the hon. Members of
this House for tre decision to which
he himself was a party.

While I go so far as that, I must
also find fault with the Treasury
Benches for not having taken action
on one questioa on which the Stand-
ing Finance Committee laid much
stress. From a total amount of Rs. 1,200
crores our sterling balances have now
dwindled to about Rs. 800 crores. We
in the Standing Finance Committee
wanted the British assels in India to
be ascertained and assessed, so that
they may be purchased out of the
sterling balances. After discussing this
question i full, the hon. the Finance
Minister undertook to take a census
ol the foreign assets. [ believe that
census has now been completed. I
have a right to ask the Treasury
Benches as to what has been done,
what course of action Government pro-
pose to take in this regard, namely,
the purchase of foreign assets in
India. This question should be regard-
ed as the burning question of the day
and on which a reply is certainly
awaited.

We have a number of connections
with England which it is difficult to
break off so soon after our indepen-
dence. Take the case of food. Now,
barring the dollar areas, where are
we to get our food from, if England
does not co-operate or help us? Most
of the areas from where we can get
our food (e.g., Austra'ia, Indo-China,
Burma, etc) are soft currency areas;
Not only food, there are variety of
other things.

Up till now we were dependent on
Britain so far as our naval defence
was concerned. It takes time to build
up our defence and till then we will
naturally have to depend upon Britain.
Even in regard to defence technological
research, if I remember aright, there
was no country in the: world which
was willing to help us except England.
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It is on the mode! of England that
we have to build up our institutions.
What is true of defence is true of so
many other things. -Therefore, I would
implore hon. Members of this House
to realise our owr difficulties, the
difficulties of an infant democracy
anxious to build up its own resources.
Under these circumstances it is not
possible to break off our relations
arithout consideration of its implica-
ons.

Having said that, I come to another
important question. I was very glad
to be told that the Finance Minister
wos anxious to  undertake retrench-
imeat. But need I say that 1 was
stunned to hear that he could not be
able to save more than Rs. 5} crores.
It reminds me of Maha Bharatd where-
in the ‘great Dhritharashtra one day
found great jubilation in the camp of
the Kavravas. He enquired the reason
and was told that Abhimanyu had been
killed. After havin- heard all that
had happened to bring about this
great feat, Dhritherashtra instead of
sharing in the jubilation fell on the
ground and fainted. In the same way
my jubilation was convered into a
faint. That is how this question of
retrenchment has come upon me. What
is to become of this unfortunate re-
port of the Estimates Committee, if it
is the decision of the hon. the Finance
Minister that Rs. 5% crores is the
maximum amount that he could econo-
mise. I would plead with him that this
is not the spirit in which he should
view the question. Retrenchment and
multiplication of departments cannot
go together. If retrenchment is your
snle desire, by all means do act up to
it. 2low could you multiply Part C
States and yet speak of retrenchment?
Leaving alone the Andamans which is
a strategic area, we had three
Centrally-administered areas. To this
three you have nrow added seven more.
Look at the pages of the Simon Com-
mission Report. All the leading men
of India made a very sirong Llea. te
do away with these minor adminis-
trations on the scope of efficiency and
economy. Now. what is it that Govern-
ment have done? They have now
multiplied the Part C States. I would
plead with the hon. the Finance Minis-
ter to hand over these Part C States
to the adjoining provinces, a point
which was stressed by public men of
experience on grounds both of eM-
ciency and economy I would ap{)eal
to hi= ¢~ discuss ‘this matter, to take
the Standing Fin:ince Committee and
the Estimates Committee into his
confidence and have it closely examin-
ed. After all the Estimates Committee
takes some time. I! takes three years
for it to examine all the Ministries of
Government.

I will take a few minutes more, Sir
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Mr. Deputy-Speaker: Normally, hon.
Members who are on the Select Com-
mittee are not calied. But in deference
to the wishes of the hon. Member I
cailed upon him. He may reserve what-
ever he has to szy for the Select
Committee.

.The House then adjourned for Lunch
Eil Tl‘chz'rty-ﬁve Minutes past Two of the
ock.

The_House re-assembled after Lunch
%tl T,::urty-ﬁve Minutes past Two of the
ock.

[MR. DEPUTY-SPEAKER in the Chair]

Prof. K. T. Shah (Bihar): Under’

the conditions and the limitations
under which this debate has to be
carried on it is extremely difficult for
anybody to offer —certainly for some-
ane like me to ofter—any helpful
suggestions, and it is inevitable that
one runs the risk of being described
as a_destructive critic. The time-limit
on this subject has Been such—not-
withstanding the
subject we have to discuss, the com-
plexity of the issues that are involved
and even the importance, from the
point of view of public information,
of the matter {0 be discussed—that
one wonders what good purpose will
be served by carrying on the debate.
Last year I had imposed upon myself
a vow of silence for just those very
reasons which I have indicated, but
with the changes that have been
introduced this year, with the
larger opportunity fn respect of the
days allotted for this discussion, and
with the procedure of a Vote on
Account that has been introduced, 1
feel, at the risk of a certain sense of
futility one has. that one must offer
some remarks lest the silence be mis-
understood. I am rot, however, un-
aware of the difliculties under which
these remarks have to be offered, not-
withstanding that changes have taken
place, because if one wanders into any
detail with regard to this suggestion
or that one is alsc apt to lose sight
of the general policy which I think for
a body like this ought to be much
more importunt than matters of detail.
Not that these details are not impor-
tant, but the bigger policies involved,
the bigger guestions of basic import-
ance to the nation involved, ought to
demand much greater attention, in my
opinion, in this House than is likely
under the circumstances under which
this debate has to be carried on.

Take for “instance such a thing as
the variations we have noticed year
after year as between the estimates
originally made at Budget time for a
given year and the revised estimates,
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or as between those revised estimates
and also the accounts for the same
year. There have been excuses such

-as the period of war. That no doubt

made difficult calculation, and because
of the uncertain circumstances under
which those calculations had to be
made, there was undoubtedly some
excuse for the variations that occurred
in these respects during the war.
Since then also, however, the diffi-
culty has continued. special problems
have arisen—some of them unexpected,
some of them of incredible magni-
tude—and therefore we have found
year after year those variations neces-
sitating very substantial supplementary
estimates which make the Budget
hardly dependable at the time that
it is presented and with no certainty

that the estimates will be more or
less carried out.
I do not feel it so important to

emphasise this point about the varia-
tions that have occurred except from
this standpoint that Government
claim—perhaps rightly—a monogol.v
of information in regard to these
matters while those of us who are
accustomed to gather our information
from books only are liable to be
charged with having our information
antiquated, obsolete or out-of-date.
They have sources of information, they -
have material at their command which,
naturally, ordinary private Members
of the House cannot command, and
therefore the risk is much greater.
But now that an Estimates Committee
has been appointed 1 suggest that it
would be much more profitable and

advantageous to Government them-
selves if the Estimates Committee is
associated much more actively, and
even in detail, with this estimating

for the coming vear than has been, so
far as I can gather, the case so far.

The work of the Estimates Committee,

even so far as it has been done, s

highly comingndable and I think the

House owes a debt of gratitude to the

members of that Committee for the

great pains they have taken in throw-

ing their search-light upon the various

items that have so far come under

their consideration. I consider. how-

ever, that it is not enough for the Esti-

mates Committee to scrutinize the ex-

penditure that has been incurred, or

has been propnscd to be incurred. I

think it would b« even more useful for

the Estimates Committee to be as-

sociated in making estimates for the

coming year.

The Budget is a document prepared,
fs a programme of expenditure and of
revenue presented to this House, on
the experience gained during the
working of perhaps the past year and
a good portion »f the current year up
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to the time when the Budget is pre-
sented. This' experience has hitherto
been interpreted and read by the officers
of the Department who, as 1 have said
before, claim a monopoly of informa-
tion and perhaps also a monppoly of
wisdom. I do not grudge them these
monopolies, but I think it would be in
accord with the best traditions of a
democratic legislature that the Mem-
bers of the House who are associated
in such Committees as these should
be also invited to co-operate in a pro-
per interpretation of the factors under
which the Budget has to be prepared.
These are not only the factors which
affect our internal economy. They also
relate to the larger issues of world
factor, relating to international trade,
relating to the course of prices; relat-
ing to problems like international
credit, or even the rates of exchange.
The Finance Minister has given his
own view regarding the desirability
or advisahility of changing the rate of
exchange. It is nol possible for me to
enter into any argument about this
very difficult aud complex problem,
nor am [ in a position to command the
information, the data, on which a
really heipful argument could be
based. 1 too have my own general
view and one thing I can say even in
the abgsence of mcre up-to-date and
detailed information and that is, I do
not like the ra‘e of exchange to be
made a plaything to be used and
operated according to the mood or the
circumstance of the moment. There
must be a degree of stability or fixity
in the international exchanges which
1 know is getting more and more
scarce under the conditions under
which the world is working today and
which nevertheless at the risk of
seeming antiquated and out of date,
I would say demands a desideratum.
It ought tberefore to be maintained
as far as it lies in our power so that
the calculations may be made much
more reliably than would be the case
in a situation of flux and uncertainty
with regard to the rate of exchange.
I mention this one case only in pas-
sing. There may  be others in which
the asslstance cf the Estimates Com-
mittee may be very much more profit-
ably utilized and I trust the suggestion
that I had made on another occasion,
such as the constitution of a Committee
of Supply or a Committee of Ways
and Means for considering the entire
Budget in detail by the entire House
free from the rectrains which inévi-
tably had to operate during a session
like this, may be of equally if not
greater service. -

In thig connection, I should like
also to make an observation with re-
gard to the place and importance. of

economy in public expenditure. I
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would like the House to realise that
economy is not merely retrenchment;

: economy are
not identical. In fact it may be really
greater economy in the long run if the
monies that we have at our disposal
are spent, but spent with advice, to.
good purpose, for better purposes, on
a long range task of actual develop-
ment. The problem, therefore, is not a
problem merely of any economy
narrowly considered as retrenchment,
but a problem of how best to lay out
the resources at our disposal so that
the tasks we have in and can be
more effectively, more satisfactorily
achieved. The Government in a demo-
cracy is bound to be expensive and
the Government of a democracy which
iz relatively a new one, which has a
long leeway to make up, which has
assumed the objectives of a welfare
State and desires tc bring about a
material improvement in the standard
of living ot huge masses, such a Gov-
ernment cannot but be expensive. I
fully recognize and for this purpose
the mere size of the Budget ought not
to be regarded as unfailing index of
either successtul financing or was'e.
While I am free to admit this. I would
also like to add that the problem, as I
conceive it, is a projlem of proper
distribution with dugg¥regard to the
results vbtained or tainable in the
various items of expenditure that we
have to incur and correlate the same
with our resources of revenue. That I
am afraid, is not visible to the extent
in the present Budget or in the past
several Budgets that one would like to
have, It has been found and quite
rightly too that the present times under
which we are living are times- of con-
tinued crisis. We are living under the
threat of an imminent war or at least
a serious danger of -a world war and
in that the tasks are not merely
budgeted so as to make both the ends
meet, but the nation has to be equip-
ped. and prepared in the event of a
crisis, s0o as to meet it effectively.
Those arpund us or others whose
financial management may well
be taken as a model are build-
ing up a stock of materials in the
event of war occurring: they are
rearming. I amn not saying that we
should follow their example witheout
hesitation and in every detail, but I
do think that these are warnings
which no one living in this world can
quite neglect. But the Defence Budget
of this country when all is said is one
of the largest single item, at any rate
in our national expenditure and it is
more open to criticism because a con-
siderable portion of it has to be not
merely transferred from one pocket of
this country to another ket of this
country but goes out. Unless and until
the industrial background of this
country necessary to meet our war
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requirements is built up to an extent
when all our needs can be met from
our own resources, it would be im-
possible for us to continue the expendi-
ture without some fear of it being to
no purpose.

Sir, after your bell, I will have to
skip a number of items which I just
wanted to refer to but before I con-

clude I would like to draw attention -

%0 the proposals for new taxation that
have been included in this Budget.
Viewing them for the past three or
four years, I cannot but feel that the
eye of the Finance Minister seems to
have fallen more favourably on the
richer classes than on the poorer ones,
a very much larger proportion has
been drawn or is proposed to be drawn
from indirect taxation in customs and
excise, hitting the cottage industry
of tobacco particularly as hardly as
others. Additions have been -made to
the income-tax by direct taxes on
income, coming as they do after the
substantial releases granted by bhis
predecessor last year at a cost of
about Rs. 15 crores. It is inevitable
for one to conclude that the distribu-
tion of the burdens has not been
carried out by an even-handed justice.
It is not merely that the amounts re-
present perhaps three to one or four
to one from indirect to direct taxation.
What I would like the Finance Minis-
ter to bear in mind is also the relative
capacity of the two classes, those who
pay the income-tax and those who
have to bear these indirect burdens.
My data may be somewhat antiquated,
but I think the distribution of wealth
in this country is such that according
to calculations made by myself some-
time ago, perhaps, one third of the
total wealth produced in this country
is enjoyed or taken up by only one
per cent. of the country and the
fncome-tax payers are a fragment of
that number. If you only take the
Budget of 1947-48 you will find that
the upper brackets of the income-tax
payers have been given very sub-
stantial relief from something like 92
or 95 per cent., over 3% lakhs or so to
80 or 75 per cent—I am speaking
from memory—at the present rates.
If after that you add a surcharge of
five per cent. on the oune hand, and
charge as you have done the receivers
of a very small income, perhaps l./GGth'
of that which the income-tax receivers
class enjoy, you will find that the
justice of your tax proposals is by no
means so irreproachable as you might
think. I would like you therefore to
pay greater attention not merely to
the apportionment of the burdens—
merely a mathematical consideration—
of three or four to one but you should
also realize the background on ch
these burdens are imposed so that the
capacity actually to bear the taxation
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may not be overlooked and there is
this consideration aftet all, that the
.smaller cottage worker, and parti-
cularly the biri worker, who is amongst
the poorest class of workers by hand,:
and many of whom are perhaps
widows or handicapped people and
otherwise  disabled  people, would
suffer. I am afraid under the present
proposals one hardly finds what might
have been conceived had the Finance
Minister paid full attention to the
matter. | know that there would be
some opportunity of discuszing this
item further when the Finance Bill
comes back from the Select Committee
,witlr the Committee’s report but even
at this stage I cannot but offer this
suggestion to the Members of the
Selert Compmittee that here is a class
of persons who are, in my opinion,
unevenly affected and this defect
pught to be repaired as far as possible.

Shri Saprawnga (Assam): I have
got the chance to speak ut long last.
For a tribal representative like my-
self, this business of catching the eye
of the Snecker is most (v 'tnting and
intolerabie: I was almost empted to
catch your ears instead of your eyes.

.Many things have been said, many
problems have been brought forward
and many criticisms levelled with
great eloquence. For my part, I am
going *to speak about certain problems
of very peculiar nature, which require
no eloquence, but which will speak
for themselves, that is, the problems
that we are facing i{n Assam. It is
true that there are problems of various
sorts In the different States. But, the
problems that we are having in Assam-:
are of very peculiar nature, the like
nf which are, fortunately, not to be
tound elsewhere in India. Perhaps, it
is because of this .peculiarity of the
problems that I feel that the Govern-
ment of India have not been doing
Assam as rauch justice as she dererves,
I was expecting that a good amount of
money would be granted to Assam
this year. 1 wag expecting that some
real development plan would be
started in the coming year. But, Jook-
ing at the Budget, I find that there is
nothing to be expected. This small
sum of Rs. 20 or 30 lakhs would be
like a drop In an ocean. I would re-
quest the hon. Finance Minister to
be more generous and to grant more
money to Assam.

Apart from the general backward-
ness of the people, and the }and, there -
are some good reasons why Assam
needs sympathy from the Central
Government. Recently, the people of
Assam have met with a series of mis-
fortunes. As perhaps you all know,
the late Chief Minister of Assam,
Shri Gopinath Bardoloi suddenly-
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passed away. It was, indeed, a very
great shock'to us, his people, for whom
he toiled and  whose love and con-
fidence he had so long commanded by
his wide sympathy and sincerity. Then
came the well-known earthquake
which changed the face «f large areas
of the land. Then the subsequent
floods with all their devastating forces.
For a time, we in Assam felt that the
whole universe of nature had turned
against us. In the mean time, the
endless troubles in Burma, and the
mysterious movement of the Chinese
in Tibet, all these tlings have made
us tremble to the bones.

Then, looking at the backwardness
of the people and the land, it is true
to say that Assam is the most back-
ward and the most under-developed of
all the States in India. This fact was
accepted by one and all and the very
fact that district autonomy was granted
by the Constitution to as many as
six districts of this small State is a
clear proof of the general backward-
ness of the people, and the complexity
of the problems. It was in recognition
of this fact that the Sixth Schedule,
article 275 and aM other special pro-
visions had {0 be made in the Consti-
tution. .

[MR. SPEAKER in the Chair] -

3 p.Mm.

The people themselves are not less
conscious of these facts and therefore
it is very natural that they should
expect substantial help from the
Centre, at least at the initial stages.
This expectation was actually heighten-
ed by some events. Some years ago,
some development plans were started
and officers were appointed-and posted
in different places and hopeful begin-
nings weére made
which were very important. But, to
our disuppointmeni, and very un-

fortunately, the beginning was the
end. I do not know what actually
happened. Most probably., Assam

proved to be two far away from Delhi,
her hills and mountains too wild to
be tamed and too high to be scaled.
The whole thing was dropped and, we
are to-day where we were before. 1
do admit that the problems and diffi-
culties in Assam are not easy. Leaving
aside all other problems, taking alone
the problem of the tribal areas which
cover two-thirds of the State, that is
enough to cause head-ache. The people
of these areas are extremely poor,
extremely primitive, and to train these
men and to develop them and to bring
them up to the same level as their
counter-parts in the plains and other
parts of Indla, is a very big problem.
It is even more so because of the
mountain and hill barriers. Therefore,
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the first and foremost thing in this
respect is to conquer these mouptain
barriers by making roads and con-
structing lines of communication. So
far as I know, it appears that the
Government have been hesitating all
the time to take up this vital pro-
blem. It is no use beating about the
bush, and hesitating, while the need
is so bad. Therefore, I would like to
deal a little further with this particutar
problem, because I find that many
gtr?er problems are linked up with
S.

We are having in India these
democratic institutions to which we
are wedded today. These institutions
cannot be worked out in those places
where there are no means of communi-
cation and transport. These elections
and other things must be preceded by
good roads and transport facilities. In
the absence of such facilities, our
democratic institutions will be very
difficult to work. Take the case of the
electors. It will not be possible for the
people to go to the polling stations. It
is too much to expect even 20 per
cent. of the people to go to the polling
stations. Still worse than that is the
case of the candidates who stand for .
election. Take, for instance, my own
case. In order to come to Delhi to
attend this Parliament, I had to walk,
over 100 miles. on foot. And I may
inform hon. Members that my home
town is a sub-divisional headquarter
coverinf about 4,000 sq. miles. Sc
obviously the qualification for a candi-
date in such areas is not one of brain
or experience or anything of :hat
nature, but sheer physical strength to
cover long distances, and I doubt very
much whether many of my hon. friends
here would like to have such a quali-
fication to be laid down for candidates.

And then from the point of view of
defence, these border areas have bhe-
come more and more important. At
present they are practically defence-
less. We may remember that almost
the whole of Assam is surrounded by
five independent countries and this
border province of ours lacks in
communications to a very serious
degree. And so this area and these
borders are not very well defend=d
to-day. A handful of Assam Rifles are
posted here and there and that too
without proper supply lines. Not to
speak of any big invasion, but ev:n
a small band of robbers or dacoits
from across the border would be
enough to give them plenty of trouble
and perhaps even to drive them out.
Therefore from the point of view «f
defence also it is very necessary that
we should have something like national
highways connecting at least some -f
the important places.
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Apart from this, there is another
aspect. Many in the army, especially
those of Assam Regiment have been
drawn from these areas and due to
the difficulty of transport to their
homes, lot of time and lot of Govern-
ment money have to be spent, and
when the men go home on leave they
experience a lot of hardship «nd this
causes undesirable eflects on the
morale of these men resulting in in-
discipline obstinacy, desertion and so
on. So, means of transport and com-
munication should be improved even
from this point of view.

Another thing that we need in Assam
is “‘assimilation” or better contact with
others. We have very many diverse
groups and tribes and due to lack of
contact among them, there is a lot of
susp:ciot, fear, distrust and all the
rest of it. This distrust of one another
has become, so to speak, the prevail-
ing disease, eating into the very root
of our national life. Of course, it is
no use blaming this group or that
group for this state of affairs. It is but
natural that we should suspect and
distrust which we do not know and
do not understand. The only remedy
is to give them better facilities 10
know ecach other. So long as theee
facil:ties are not availobin, such dis-
trust and suspicion are bound to come
and are only to be expected.

Coming next to the economic con-
dition of these areas, there are some
parts which ought to have been con-
veniently included in Pakistan, but it
so happened that they have been in-
eluded in India. This has naturally
resulted 1{n economic dislocation.
Local producf cannot be taken out for
disposal in the markets, while things
badly needed in these areas cannot
be brought in from outside. This has
resulted in a very bad economic
situation which is very serious. So far
as the rest of India is concerned it is
true that we are short of so many
things. We are short of sugar, short of
cloth, and short of so many other
things. But there is at least one thing
in which the supply exceeds the
demand and that is salt. But hon.
Members will be surprised to hear
that even this salt is extremely scarce
in some of these areas, so much so
that people do not eat as much salt
as they like. For every seer of salt
we have to pay Re. one and this is
very hard indeed for the poor people
whose sources of income are very
limited. In most cases, these things
like salt and other things have to be
smuggled from Pakistan and so we
have been living all these days by
smuggling. Therefore it should be
obvious how very important the im-
proving of communications in these
parts is. The people themselves

70 P.S.
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realise the importance of roads and
they are working on them. To-1ay
there are volunteers including mea
and women, officials and non-officials,
from the highest to the lowest, work-
ing on road construction in many
places. It is therefore very important
that every possible help and en-
couragement should be given to these
people, and if the Government do nrot
come up to their expectations, the
whole thing is bound to collapse
sooner or later. It would be most
unfortunate if such a thing would
ever come to happen. We cannot leave
these development works to the State
Government alone. That is why I sub-
mit to the hon. Finance  Minister that
more grant should be given to the
State of Assam.

Mr. Speaker: The hon. Member has
already taken more than the time
allotted to him.

Shri Saprawnga: Sir, one more
minute and I have done. I do not pro-
pose for a moment that a regular
net-work of roads should® be built
throughout the length and breadth of
these areas, but what I do submit is
that at least all the district head-
quarters and the sub-divisional head-
quariers should be linked up with
suitable headquarters in the plains.
This is a very reasonable and modest
request and I am sure the House will
support me in making this reasonable
request to the Government.

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): 1
rise to intervene in this debate at this
stage to invite the attention of the
House to one or two aspects touching
the textile position. I do this because
I think we owe it as a duty to the
House to place on record the clarifica~
tion regarding one or two important
points sought to be made out by my
esteemed friend Mrs. Kripalani, There
were three points. The first one is
about the position regarding the pro-
duction of cotton in India. As is well
known and appreciated by all, the
partition of the country has made a
very great difference to us in respect
of cotton, just as it has done in the
matter of jute. My friend Mrs. Kripa-
lani referred to some figures and I
went into them closely. I find that the
figures she has used have been taken
out from the monthly abstract of
statistics. I find further that these
figures have been based on the esti-
mates given by the village patwaris.
One of the difficulties in our statistics
in respect of agricultural production
has always been the want of exact
accuracy in respect of village statistics.
Now, with regard to cotten. what is
usually done is this. After the figures
are received from the villages. they.
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are tallied with other figures obtained
from the trade, from the availability
and the consumption in'the mills and
so on. And then accurate figures, as
far as is humanly possible to do so,
are sought to be arrived at. Even
that final figure, I would say, would
not be hundred ver cent. correct. The
figures arrived at by this method, for
the years 1948-49, 1949-50 and 1950-51
are as follows:

1948-49 production has been 23-30
lakhs bales.

1949-50 production has been 29-15
lakhs bales.

1950-51 production has been 32-00
lakhs bales.

This shows a progressive increase
in the production of cotton. Hon.
Members are doubtless aware that it
has been the policy of the Govern-
ment of India to achieve to as great
an extent &s possible self-sufficiency
in the matter of cotton, because our
textile industry has advanced so far
that it would be disastrous to the
interests of the country always to
depend upon import of raw materials
from other countries.

Let me now pass on from the pro-
duction of cotton to another important
point that was made. Mrs. Kripalani
said that the glut in September 1949
or thereabout was due to the high
prices that were obtaining than to
any other factors. Very respectfully I
would invite the attention of the House
to the reasons that were responsible
for that glut. One obvious reason was
that Pakistan, one of the largest con-
sumers, did not lift as much cotton
textile goods as she wused to. The
other reason was, as it lrappened in
1948, the production was a peak pro-
duction: it was much more than the
average production of the previous
years. The third reason was this.
Immediately after the war there was
a hunger for cloth as for every thing
elge. With a view to see .that the
country got as much for internal con-
sumption as possible our export policy
was very cautious, and that did con-
tribute in a little measure to the glut
that resulted. Lastly, the purchase and
distribution arrangements of most of
the State Governments very nearly
broke down due to the accumulation
of cloth in the mills. The States could
not do anything whatever to remove
the cloth from the mills for relail
distribution. These and other reasons
resulted in the glut in September 1949
and thereafter. The other logical step
that could be taken, with a view to
see that neither the industry nor the
mational interest suffered, was (o

14 APRIL 1951

Finance Bill ~ 6769

allow the surplus to be exported. But
there comes a certain difficulty. When-
ever we declare a particular policy of
export it is not always possible to
keep the exports within a mathemati-
cal figure, that we shall export ;o
much and no more, because in irade
contracts made require to be fulfilled.
As the House is doubtless aware, in.
the case of the O.G.L. whenever we
drop a particular article from the
O.G.L. we have to honour the com-
mitments previously made, and we
have to adopt the same procedure in.
this case also. Secondly, 1 am afraid
it is not appreciated to that extent to
which it ought to be, there was our
foreign exchange position during the-
latter half of 1949 and the first half
of 1850. When the prices are up it is
obvious we appreciate it. But when it
is a question of foreign exchange I
am afraid that our attention is not
rivetted to that extent on the import-
ance of having our foreign exchange-
position as sound as possible. In this.
world of fluctuations in foreign trade:
our buying capacity, as the House is.
aware, is limited as compared with
our requirements. Judging from the-
little experience of seven or eight
months that I have had, our require-
ments of foreign exchange should be-
round about 800 to 900 crores, if our
requirements have to be fulfilled to-
the minimum. Our foreign exchange
is exactly limited to the amount of
our exports and our foreign exchailge
position in the latter part of 1949 and:
earlier part of 1950 was such as to-
cause real anxiety if we were to ful-
fil our requirements in the near
future. The deficits which we incurreéd-
in the balance of trade were huge and
if it had gone on for another year or
more, we on behalf of the Government
would have had to answer the serious
charge why we allowed such a disas-
trous position in our foreign exchange-:
to develop. Under the circumstances
we were prompted to promote the
export of as many commodities as we
could. So far as our internal require-
ments are concerned we had con-
sciously to sacrifice our interests In
favour of getting the foreign exchange.
Many a time it has been asked some-
what lightly, vhat about the foreign
exchange position? What if we did
not earn as much foreign exchange as
may be necessary for the purpose?
Our need for capital goods is great:
our need for raw materials for our
industries, which are already there-
and others which are yet to come, is
also very great. Our food position is-
growing in such proportions and in
such a manner that in the near future-
we may have to draw to a larger
extent on our foreign exchange re-
sources than we could imagine. Under
these circumstances if Government
stretches a little in' favour of export:
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of textiles to save foreign exchange
it is but proper. The House ig doubt-
less aware that during the last six
months the foreign exchange position
has been such as to be called & sound
one and it would be able to meet our

minimum  requirements in the near
future to an appreciable extent. If
that had been achieved I  should

frankly confess that it has been done
at the cost of tightening our belt a
little. As has been said by my
esteemed colleague the Minister of
Commerce and Industry some time ago,
other countries faced with a similar
situation tightened their belts. In
England people were given eight
ounces of meat during a whole week
but the Englishman understood that
he had to pull on with only eight oz.
a week in the interest of the exchange
position of his country. Situated as
we are, great as is our need for earn-
ing foreign exchange, and great as is
also the need to export, not raw
materials as we used to do before, but
finished products. the House will ap-
preciate that out of the two alter-
natives. one of conserving cloth for
home consumption and the other of
exporting to earn foreign exchange,
we had to choose the latter even at
the sacrifice of bringing known or ex-
pected hardship to our own people.
But if we have erred. the House will
appreciate. we have erred on the safe
side and not on the wrong side. We
would have courted disaster if we had
not been able to correct our foreign
exchange position during the last one
year or so.

A point was made and it is an im-
portant point too and we will appre-
ciate it if we compare our sartorial
eonditions with those of the West.
Mrs. Kripalani said, why not introduce
standardised types of cloth? Somehow
or other we like a greater variety of
cloth than ‘they do in the West. In
the West a man may have four or
five suits, one of tweed, a lounge suit,
a gray one for holidays and there is
an end of the matter. There is
standardisation in the matter of shirt-
ings with the result that one of ihe
American firms manufactured 62 lakhs
of shirts in one year. If that were to
come to our country it would help our
situation very muclkr but it depends
upon the customers. But here we wunt
new types of shirting, new designs
and new patterns. It does not depend
upon State regulation and if the State
were to regulate our dresses, that we
should wear particular types of cloth.
I am quite sure a furor would be
raised and it would be considered as
interfering with the fundamental
rights of a citizen to dress in any
manner he pleases. 8b it depends
upon our taste, social needs and re-
auirements and the way we think and
Qve.
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Regarding yarn, a clarification has.
already been made about that. Several
steps have been taken for improve-
ment of supplies. Firstly, the export
of yarn has been completely stopped.
Secondly, greater production of yarn
we are anticipating as a result of the
steps that have been taken the avail-
ability of cotton. In January, for in-
stance, we had 42,000 bales as against
38,000 bales in December 1950 and it
is expected to have 56,000 bales in
March 1951 and this is likely to be
bettered in the subsequent ‘months.

With regard to cloth according to
our anticipation as against the average
availability monthly of 58,430 bales
during December, 1950, January and
February 1951 the quantity available-
in March was almost double, 1,09,776
bales. It is expected thrat as a result.
of taking 90 per cent. of the monthly
production for home consumption in.
April, May, and June the availability
would go up four times, namely,
1,80,000 bales of cloth which is more-
than three times the monthly average-
in the earlier period.

When we cite figures sometimes
people are sceptical, “You said this
and that.” But, in thig case these-
figures depend upon mathematical cal-
culation, and recently when I had
been to a weavers’' area they did tell
me that there had been some definite
relief and that if relief goes on in that
fashion things would be easier in two-
or three months' time.

With regard to availability of saris:
and dhotis also, in view of the steps
Government have taken, we are quite-
sure that the position will show a
distinct improvement from the scarcity
position. Then again, perhaps, might-
come the question of glut and all that.
These are all difficult things to pre-
vent in this shifting world. You can-
not afford, in this world of unstable-
conditions, to be wise everywhere: on
some fronts you have to be wise, on
some other fronts you have to be un-
wise. If in the coming months we-
require a very large foreign exchange,
I am sure this House will give full'
support to Government, even at the
expense of civic and domestic com-
fort, if in the best interests of the-
country we have to export.

One more word and I have done. I
wish we all appreciate that in the:
near future we must try to capture-
as many markets as possible. Times
there were when we were exporters
of raw materials. We do export some:-
raw material even now but then our
emphasis must be more and more on:
finished products. So we must try to
enter the markets in the new coun-
tries with whom we have frien
trade relntions, for instance Indones
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[Shri Karmarkar]

‘which is a vast market. But then,
when we take steps to increase the
-quantum of our exports it is just
likely that we might have to stint so
far as our consumption at home is
.concerned. We have two alternatives:
-one, of being self-sufficient in every-
thing at the risk of decreasing our ex-
ports and earning less of foreign
«exchange, and the other alternative, of
.not stinting at export and earning as
.much of foreign exchange as possible.
I am quite sure the House will agree
that subject to certain minimum
‘standards, for instance that our
internal supply must not go below a
-certain level, our interest in the next
two or three years exists in the ex-
.pansion of foreign trade ag much as
possible with a view to see that the
ground that we have lost is gained and
‘new ground is also added.

These are all points which I wanted
to clarify to the House, points on
which the Government have taken
action. And I am quite sure that in
view of the explanation, the House
‘will appreciate that after all the action
that was taken was taken not by a
.sleeping Government but by one fully
awake to what should be done in the
.best interests of the country.

Prof. §. L. Saksena (Uttar Pradesh):
~Our financial position has been
debated for four days in the general
debate on the Budget and for two
days on this Finance Bill. I have tried
to find dbut how much of the tax now
proposed falls on the poor man and
on the middleman and how much on
the higher classes or on foreign
countries who will buy our exports.
This year we have imposed about
Rs. 31 crores t{axes through the

Finance Minister’s taxation proposals,

and another Rs. 19 crores througzh en-
hancements of railway {ares. ln all,
we are imposing about Rs. 50 crores
of additional taxation on the country
this year. On calculating I find tnat
of this amount roughly Rs. 20 crores
will be borne by the poorer and ) iddle
clusses. Out of the Rs. 19 crores
accruing from enhanced fares, at
least Rs. 17 crores will be borne by the
the poorcr and middle classes who
travel third. The hon. Finance Minister
has then imposed a five per ceni, sur-
¢harge on all income-tax payments. And
I consider that out of the six crores
v hich the hon. Minister expects from
‘his five per cent. surcharge, at least
kalf of it will have to be borne by the
middle class families earning an in-
~ome of up to Rs. 5.000 a year. Kero-

<ane and biris also are the things used

. hv the poor man. He expects to get
Rs. four crores by way of taxation
-on biris. There has been a lot of
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agitation in connection with the diff-
culties of biri-manutacture and with
the present proposals for taxation I
think the industry will be ruined. The
small-scale biri-manufacturer cannot
comply with all the requirements. I
hope that the Select Committee will
see to it that the tax on biris is
dropped. Then, the increase in postal
rates also will be borne by the poorer
sections of the community. Therefore,
without any hesitation I can say that
out of this Rs. 50 crore new taxation,
at least Rs. 30 crores will be borne
by the poor people.

Therefore, this is not a poor man's
Budget. Certainly the rich men have
got off very easily. Excepting for the
corporation tax, I do not think any
big tax has been imposed on them.
We were expecting that the Estate
Duty Bill would be passed by now so
that we might have a good amount
for our exchequer. The excess profits
tax has gone for ever. But I am sorry
that even after that has gone
our factory owners are never
ashamed of preparing false balance-
sheets. As a Member who had
a good deal to do with labour. I had
to fight out some cases about bonus
to workers. Last year the question of
grant of bonus to sugar factory
workers was put before a High Court
Judge for decision. The manufacturers
produced their balance-sheets but the
High Court Judge was forced to say
that those balance-sheets could not
be relied upon, and he brushed them
aside. All those were factories which
produced enormous profits but their -
balance-sheets showed losses. A
factory which crushed 13 lakh tons of
cane showed a loss of Rs. seven
lakhs. whereas” in a factory
which had crushed less cane the
balance-sheet showed a profit of
two lakhs. It was obvious that the
other factory had prepared a false
balance-sheet. Another factory sub-
mitted that it had a profit of one lakh,
but the workers knew that the profit
was much more and they challenged
the low profit. The Labour Commis-
sioner ordered that the whole thing
must be re-audited and on re-audit
the audit officers found that the profit
was Rs. 7-5 lakhs. One lakh was the
declared profit—on which the factory
must have paid income-tax—and the
actual oprofit found on audit was
Rs. 7-5 lakhs! My point is that even
though you are merciful to these
capitalists yet they are never tired of
swindling the exchequer and trying
to cheat labour of its due. Take this
case of declaring one lakh instead of
the real profit of Rs. 7-5 lakhs. It is
a swindle not only on the exchequer
and the shareholders but algo a method
of depriving the workers who pro-
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duced the sugar of their due share of

bonus. That is why I complain about.

Yyour trying to tax the poor man much
more this time. I would have liked at
least if the rich man had been taxed
equally and some duty like the estate
duty had been imposed on him. I do
not think the capitalists will respond
to your generosity; they will never
come out with their accounts until the
Investigation Commission finds out
their real income. Our sympathy to-
wards some of them is misplaced; you
should have collected the money from
them without hesitation. The election
time is approaching and when we levy
all the above taxes on kerosene, rail-
way fares, postal rates etc. the pecple
will ask, “Is this what you have
dope?” :

I would now like to point out some
more sources of revenue to the hon.
Finance Minister. One is from expnrt
duties. My hon. friend has iniposed
an cxport duty of Rs. 30 per ten on
groundnuts. I would like to tell him
that a similar amount can be imposed
on the export of linseed and castor
seeds. U.P. alone exports zbout three

lakh tons of these. The »eeds are taken

to foreign countries and pressed into
oil. About two years back there was
a duty on these seeds but it was later
removed. I think it should be re-
imposed now. It will bring 2 large
amount to the exchequer. I am not
asking for a duty on oil but on the
export of oilseeds. In addition to
bringing in more revenue. such a duty
will be helpful to our :ndustry also
and about a hundred mills which have
closed will start working again.

Then. I come to sugar. The other
day I vnointed out tat you had bungled
from beginning to end in the sugar
policy. If you had put the sugar cane
pricc at Rs. 2-4-0 in the beginning, I
am sure there weuld have been much
less production of qur and khandsari
and the cane would have gone for
sugar manufacture. There would have
been no shortage. But you did not do
that. When you started encouraging
the khandsari industry, t-ere is a ban
imposed on its movement. You have
allowed the millowners to sell a cer-
tain quota in the open black market.
About one lakh tons of sugar are thus
being sold in the free market, where
the price is Rs. 70 as onnised to the
control price of Rs. 30. This difference
of Rs. 40 in-the two prices comes to
nearly Rs. 12 crores when you take
the entire black market ~uota. Why
should t1is money go intn the black
market? Then. as I pointed out the
other day. out of the ten lakh tons
which you have rationed. three lakh
tons gn tn the confectioners, halwais
and hotel keeners. They buy the sugar
at the controlled rate and sell it at the
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black market rate. You are very well
entitled to get this money yourself.
Why do you not auction these three:
lakh tons at the free market price of
Rs. 60?7 You will get Rs. 15 to 20
crores. I think it is worth while. If
you cannot auction, then I would sug-
gest that you impose an excise duty
at least for this year. If you do that.
I am sure the sugar which is being
sold in black market now will give
you a profif of Rs. 20 to 30 crores. The
sugar in the godowns. I would urge
on you, should not be allowed to go
into the black market.

The second point I want to discuss
is about the complaints I made the
other day regarding some railway
officials. The Railway Minister is not
here. I hope the Finance Minister will
convey to him what I say. During
the Budget ‘debate, I had made certain
criticisms. I had demanded that cer-
tain officers should be transferred. In
fact, I criticised a member of the
Railway Board himself for having
specially gone out of his way to shield
the culprits. Although the Minister
promised to let us have informatjon on
these points, no enquiry has been held

- nor has the official been transferred.

The case is still hanging on. Crores
of ruvees are involved and unless the
Ministry takes care. the exchequer
will lose the money.

The other day the Food Minister in
challenging my allegations about free
market sugar quotas not being given
properly promised.to give a chart
showing how the quota had been dis-
tributed. But the chart has not been
laid on the Table yet nor have 1
recelved any. We should be told
wheter it is a fact or not that some
parties have been favoured. I know
of some and I can name them. Factories:
which had no claim have been given
the quota while those with a claim
have not been given.

The Minister of Finance (Shri C. D.
Deshmukh): Did the hon. Member say
that he did not receive the chart or
tllilg’t the ehart was not distributed at
all?

Prof. S§. L. Saksena: It was not laid
on the Table and even some Members
who have asked for it have not been
supplied so for.

Shri J. R. Kapoor (Uttar Pradesh):
Even I asked for the chart. I have
not been supplied yet.

Shri C. D. Deshmukh: I will chart
the situation and find out what has
happened.

Prof. 8. L. Saksena: That day Shri
Munshi was in great heat. I openly
charge that discrimination is shown. T
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[Prof. S. L. Saksena]

wish that the chart had been supplied.
He promised that he had‘got the figures
and that he would supply them, but
the figures are not forthcoming.

About molasses, I have got a letter
here from which I shall read a few
lines. It is written to Shri Munshi,
with copy to me:

“I “learnt recently something.
firsthand about the ‘molasses
scandal about which I had been
occasionally reading in the press
when one of my friends who owns
some sugar factories made a pre-
sent to a charity in which I am
interested of about Rs. 50,000.
The money had been given by cer-
tain dealers of molasses at the
instance of this friend. He had
sold them molasses at Rs. 0-4-0 a
maund, as required by law. He
knew that they would make a
huge profit, at least a lakh of
rupees without much trouble to
themselves. His personal ~view
was that this profit should accrue
to the factory so that cost of sugar
production can be cheapened, but
this he was precluded from doing
by law. He could have,made a
big illegal profit for himself, but
he would not do so. He there-
fore insisted that the purchasers
of molasses give a part of their
profit in charity to be nominated
gy my friend and they agreed to

0 so.

This is a case of a European firm.
T must give them credit for not deal-
ing in black market. _Every factory
has to sell molasses at Rs. 0-4-0 a
maund, but the molasses are actually
sold at rupees three or four a maund.
This particular factory did not want
to sell in the black market. They gave
it at Rs. 0-4-0 and the purchasers,
they knew, would make a profit of
several lakhs and those people did the
very thing, They sold it in the black
market and made a charity of about
Rs. 50,000 . for a T. B. Hospital in
Kanpur. From this it would appear
that Government is losing meney. The
molasses price should be re-fixed from
Rs. 0-4-0 at the market price. Only
this can prevent the black marketing.

1 have one more word to say and
that is about labour. The hon. Minister
stated that labour should not ask for
more. It is a very tall order and a
‘very hard order also, because labour
.cannot make both ends meet. What
happens is this, When a particular
demand is made, although it may be
very genuine and honest, you do not
‘pay heed to it. For example, only an
'rncr,ease of Re. one was demanded and
+that was recommended by the Tariff
Board also. Had this demand of Re.

14 APRIL 1951

Finance Bill 6777

one been met, there would have been
no strike. But you decided that you
will not give it. So the strike began.
Then what happened? As a result of
the strike 50,000 tons of sugar were
lost. This is what happens. No notice
is taken of the grievances when they
are brought to the notice of the Gov-
ernment and the employers. But
when a strike starts, because of want
of redress of these grievances, then
the whole blame is put on us. You
do not take any measures to stop it
and when it comes about the whole
responsibility is put on us. I, there-
fore, say that the Government is res-
ponsible' fcr these strikes. They do
not take any steps in time to avert
them. In fact. nobody wants a strike,
least of all the workers. But when
they are driven to it, they cannot help
it. I, therefore, assure you that the
whole country is with the Government,
the labour is behind them, the people
are behind them, provided they know
how to take them into confidence.

Shri Jhunjhunwala (Bihar): T do
not think there is much time to speak
on the Finance Bill which requires so
much to be said. We are discussing
a Budget of about Rs. 400 crores and
it is not possible to dwell on, or do
justice to the Finance Bill and the
Budget in such a short time. even on
any one point, especially at the fag
end of the discussion, and I shall not

‘touch any such point.

I simply want to bring to the notice
of the hon. the Finance Minister one
point which 1 have got in mind. The
other points I shall deal with later if
1 get time at the time of final discus-
sion of the Finance Bill. Before I
take up that point, I would like to
know the rcaction of the hon. the
Findnce Minister regarding revalua-
tion. He had said that he had figures
to be given in support of the fact that
revaluation at present was not in the
interests of the country but there was
no time for it. He had further said
that if we revalue to the cxtent of 15
per cent. we shall lose about Rs. 50
crores in balance of payment and if we
revalue to the extent of 30 per cent,
there will be a deficit in the balance
of payment oif about Rs. 130 crores.
If it is not inexpedient or embarras-
sing to the hon. Minister, I would like
to know as to how these figures have
been arrived at.

Now, I come to the int which I
want to bring to the notice of the hon.
the Finance Minister. The hon. the
Finance Minister has proposed an
amendment to section 17(1) of the
Income-Tax Act relating to the British
non-residents and non-British non-
residents. It is in the fitness of things
that the distinction has been removed
between the British non-resident and

.
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‘the non-British non-resident and both
of them are placed on-an equal foot-
ing. According to the proposal put
forward in the amending Bill the
assessee is given an alternative so far
as supertax is concerned. I am sure
‘the hon. Finance Minister realises that
if you give choice to the assessee to
chose between two alternatives, he will
certainly choose that alternative where-
by he has to pay less tax. If that
is so I would like to know from the
hon. Minister, as to what are the
reasons which have led him to propose
this amendment which will substan-
tially affect the revenues of our coun-
try. Take an instance. If the Indian
income of a non-resident is Rs. 50,000
and his other warld income is Rs. two
lakhs both combined comes to
Rs. 2,50,000. Under the present
arrangement, the income-tax which he
will have to pay on Rs. 50,000 is
Rs. 12,500, computed at the maximum
rate. The super-tax that he will have
to pay, taking a round figure, cal-
culated on the basis of his world
#ncome will be Rs. 20,700, actual being
Rs. 20,781-4-0. So, the total income-
tax which he will pay to the Indian
exchequer will be Rs. 32,000 and odd.
But under the amending BIill the
assessee has been given an alternative
to choose between the two: either he
-should choose to pay his super-tax at
the rate calculated on the basis of his

world income, or at the rate which is *

the minimum super-tax rate, that is
three annas per rupee. If we calculate
at the rate of three annas per rupee
in that case the super-tax which he
‘will have to pay will be about
Rs. 9,375. If we add Rs. 9375 to
Rs. 12,500 it will come to Rs. 21,875.
. Now. certainly when he will have the
choice to pay between Rs. 32,000 and
odd and Rs. 21,000 and odd he will
choose .the figure Rs. 21,000. So our ex-
chequer will lose to the extent of about
Rs. 11,000 from an assessee whose
world income, combined with Indian
income is Rs. 2,50,000. This is only
about an assessee whose income is
only Rs. 2,50,000, but if there be dozen
«of assessees from whom about Rs. 20
lakhs incometax can be collected, the
‘Exchequer will lose about two crores
a year. Though I have tried to collect
figures, 1 have not been able to come
to any conclusion about the total loss
‘to the exchequer. I have been told
that it would come to about Rs. two
to three crores. I cannot vouch for
these flgures and it is not possible for
me to know; it is for Government to
try to collect such figures examine and
see whether it is in the interest of the
~counttry to bring about this amend-
ment. .

Another point on which I would like
to have some enlightenment from the
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hon. the Finance Minister is about

-absolving the shareholders of

dollar and sterling companies of the
super-tax and in its place putting a
corporation tax which was done

-1948. Thereby we might have lost about

Rs. seven to eight crores a year or
even more. In reply to a question
the then Finance Minister did admit
the loss, but said that they were do
this for the sake.of convenience an
examining the matter. In this case
also an alternative could have been
found by raising corporation tax at a
sufficiently higher limit to meet our
losses, in which case the company con-
cerned would compell the shareholders
to file their true recturns.

With these few words I would
request the hon. the Finance Minister
to look into and examine the present
amendment in the light of the remarks
I have made and also the question of
dollar and sterling companies.

st TRA : AW F N FY Ewq

A qH AT fawA wHe FH &

fod faar 2 5@ & o7 & s w7

PHIAR § | & a&7 #reqw fadey

TEAT AU Q¥ & FEE F AR

A o frd m oafrge @afy afe-
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gt q1 & 37 W W faweww
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QT AFE FIAT AGA | TGEEAT
eI Tdr dar F vwaa & 1 ow@ 9
& fod foge o &1 990 FF ¥
gart ad arfadi & fre § ag
wa gar 2w fr fam A &1 Teg-
foar wgewr o § foar &) @ &
foq fage @z 71 9 FE A
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. GTRI qF Wi #Y s oF |-
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fos groat o 32 faw ¥ fawe
FHE I I N gea faAr
for awae gt am Wy 4w R
TST X 3T & e SeaqT &
fod w1€ g Faw wEA w1 dmc
T & aT T W mEwe
a7 & 57 &1 afgw & (basic
pay) 4 3T Y w9F & AT #Y
fﬂfﬁﬂ'é_lfmtmﬁ‘a@m.
A A A dfew ¥ o wTWr Y
&1 wafr 9 & wmEl aw A W
fq+dt goar =7 wegd & W@ Ay
a0, uF gIw o Wi faemr
AR & AR F ITANG Ay @A
god 2t Y fag ®1 @ &
Ty fasdy 2

[MR. DEPUTY-SPEAKER in the Chair]

~
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¥ o ¥ aed AR R A AT R
aw § fr frae wfasy & Q4 ofc-
feafs seoeT &t et & fr o™
wfed & faxg wfrm w0 § &
e W AR g fawy g AR
(High Court) ar ofiiw #E
(Supreme Court) a¥ sma | gafeg
# AT gvae & &g 5 @ @«
[E AT F @I T NS AW
A )

4. P. M,

uF ¥ wiga (Cut Motion)
w1 JaT W FC T W AT A
w1 AT § W owogE W ooft
‘gae wagst sar d@T (Labour)
w7 7 fowm mar § AT v a@
ot gfaar & e § 1 e seam
®7 & @y Srar fE dav s
(Labour facilities) &t #ogy
sar & wg frear ) sfre @t
Ao ¥& @A F a T ®
Fwig  wqfafeeefagdl  (Munici-
palities) # #& & 3 &tw awg
gfawr &1 ol &1, a7 aw wgfafi-
qfefeadt & av qawr€ faomr & fafsey
gl & QY A W & 1 o W
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wfafedsfedt & wiv w7 Ay wwy-
g0 #1 9= gfawen ¥ afaw fear
war § W AT magdd w1 faed
£ 17 a1 3z aefady A7 (Mater--
nity loave) & stord frar SR
' g famar & W A @ wgfas
wifefedl & o § ™ ¥ @A &
fof #arEd F1 wmer 1 w0 w4
8 &N A A of el 4 2 e
I8 gt WAE F) g GAT 1AV
£ 1 afg serEie & gaoerdy (em -
ployces) & a1 37 &1 ¥izT @ATE.
¢ &o o ar¥w (T.B. Wards),.
F1e< q1Ew (Cholera Wards!, aTe--
giwra aveg (IsolationWards) &
i a@éw g3 (Post-mortem
houso) & arg & &= arg 1 AT
afx ue wgiafatr qaeard &, &1 99
¥ fod oY &Te w7 foad wET AR g,
¥ g1 @ anyfem, arde  aYOw
#=7 (Night Soil Centre) T
Wwqa #1°'q &=7 (Refuse Carts.
Centre) ar 3 atfiw 713w (Dead:
bodies house) 7T @zl ¥ FFA-
qE ATH F 6 FAA & G EAR
u’rfwfwmwm{raé’ffw_wy
dy fed A Fgd o FIATE A

qear & 71 o sfewifal &1 9
¥8 A7 | a1a1, qg ¥ fawifa w3
fear, 57 w1 #1€ gfrwrie & (Uni-
fied scale) A& &1 far w1 s«
qEr Awa ¥ frwe fear amar &,
ar spwfT o fear amar § AT fedr
qg are % | @14 fr g % fafew §
s 7 & ¥ w1 OF fagr ar et
arr av afe are swafeay, sewrds
aqr dfred  wRwed (Sanitary
Inspectors) a1 AT N Fa & wov-
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[# <T33]
orar g R afe gg & frdt avg *
rar widY A, A IF TR, WA
T sz aif wg 7T WA AR
Y FT fear war &1 wfuwifea
1T A wF FA AR Y e
fear o @Far &, 9T ©F qgdr gemy
¥ AFh gred w1 NS ew T &
afe 7z s o1 Nfeg aw @ 784

9@ ft afes #T @ o o

" EEE HAT A fenr amr sk
afz SR @ w1 wEwr fear @
W AT qE e W Afew
(warrant of arrest notice) wrr
TR WA W o
TRl F AR N ¥ frs o
HET  qTAT 7 )

A 9 ol Fra Q& s wve
- F fr fFa @@ awé fraw »
“fafe wgwal & wim 77 a1H Ty
B 0, ¥o 7 AF NFH FH ¥ ae
ST F AFA ¥ a1 ger faar mar o
T 9 FE AR (gratuity) forelr
‘A 7 mfaFz s (provident
fund) @1 fedt w7 # snfas wer-
g qdvag | fage o ¥ eqfa-
fawe sfmfiat 3 @ gom Fg foar
g F ¥gad & T 9w % qfRw
e o feAt @ a7 @, e
1@ (Retire) #@ a%a firelt
HER W oAl ¥ agrgar, dgFE ar
wifa¥e wx a1 A g@d gF N
wifas wgar qrd w1 gw Al &
&1 § N7 g% g fr awrd & s
W a® A N e owwr w
W wifyw fem g ? e o
Fer gl o gl ¥ fem @
df Afe g g ? A A @
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T & AFqA FA F for aay
THTH A § JiT Y g A A
A F@Ars Y oy g ) afx g
FM T 993 A FTU ww ¥
T ¥ fed w4 smare serd o @
33F Frdsatal #v afuwifat o <
AT AT F1 % T9 T AR
FUE faar wmar § s FE @ gAN
afrra (Union) # st fasrrar
"afsa g, wiemar & @ & ardr
g At @ #ar, P Sd -
gt § o 33 awg A gfaa B
qraar af faed 1 & gifEn
e & MfFa@ @ig (menial
staff) aro earfaa gfaaa #r =y
qIF qeaT FE@ F T A ATA AF
IY AFGAT ] A g @, IX F
AR F ASIATS F AR WAQ
F@ 9T N gFEE Te o wE g
faa ¥ a8t o @@ faT @AY a7
WE AR T ¥ fod agi ¥F WA
geaag #74 & fog ft SarE T @ &1

UF ¥ & 99T § AAArT Wd
#NA w3 & fF T faqmr 9w
T AT TITN AT gL A A e
& orft &1 &) gwar § % % gfa-
aril 7 S TR AT ATAT T
@ X gt a5 "R AW E, 7 gfa-
g7 fag wst (files) a5 @fag
T € | fo Ao (WA AT SiwIA
§ gt 9T % XA F1 G¥AT AT AR
frgr€ Wt 2% 7 aws fwar srar d
qiear Wi Eard FAafed) @ fraa
W aeqrE wFaf ¥ ¥ agi aF e
ox fofi g W gl @ o
g @Y T foo THAT AFT AN N
g W o ¥er fear amar § @
Rve d foqy orar @ 1 ww@ Wy
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F AFT & fod F{ a0 Ay
gorg wE, wiz wfaerfat Ak
gz aff M akr wqAm oW
FEl F AFY T gvaw fear T
AT T gow o fr qgt g W
T I@ ¥ A w07 &9
fortT & awrd wEgwAl § g wWE )

gafsd & s ¥ sgm fFo@
HT Tiat o 3 faw F @9 w9
@ ¥ 3w ¥ fod w1 3w waw
I3 HX T g HOA AA-
R FF o F Iqm F foi frdy
qE A ITEET T JARE FT F
FHE g fog ¥ 4 v oy wreEan
& guTT AT e FT g A faa
F @R AN g7 AF F forwrd
FN AT FT T HAR 7 wqqAr fqw
FAT FT TF |

(English translation of the above
gpeech)

Shri Raut (Bihar): Sir, I am grate-
ful to you for having given me the
opportunity to express my views
‘before the House. First of all I would
like to draw the attention of the
House to the Essential Service Ordin-
ance which was issued during the War
days in 1943. I do not want to dis-
cuss this subject in its legal aspect.
$Still I cannot help saying on the basis
of the practical knowledge that the
people affected by this Ordinance, con-
sider it as an ill considered measure,
as on one hand you have made provi-
sion in the Constitution that every
citizen of the country has a right to
take up any profession that he
chooses. There will not be any legal
hindrance ‘to this effect, but on the
other hand, by issuing such an Ordi-
nance Yyou compel nearly two crore
people to take up some particular pro-
fessions.

Although I do not wish to make an
analysis of all other professions still
I would like to draw the attention of
the House to the profession of scav%nhf’-
ing or cleaning the lavatories.

48 considered to be a very low profes-
sion. A large number of people have
taken up this profession. The use of
the word ‘low’ may have created some
misunderstanding in the minds of my
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colleagues that whether it is justl-
flable to use the word ‘low’ for a pro-
fession which was taken up by
Mahatma Gandhi, Father of the
Nation. Such a misunderstanding must
have been created in the minds of my
colleagues. But I would like to point
out to my colleague that the Father
of the Nation, Mahatma Gandhi not
only took up this profession, but alse
resided in the Bhangi Colony declar-
ing himself as a practical Bhangi. He
also stated in his prayer meeting, “If
I happen to be born in this country, I
pray God that I may be born in a
Bhangi family”. I want to ask my
colleagues how many persons are there
other than sweepers (Bhangies) who
have taken up this profession not for
show but as professionals. There is
none. When no one ready to take up
this profession and if persons of a
particular group are forced to take up
that profession against their will and
are compelled to drag a miserable
existence will the use of the word ‘low’
be not justiflable?

I cannot help saying that the Gow-
ernment are not considering with a
cool mind the economic and social
conditions .of these people and their
condition is getting worse day by day.
No State Government is willing to take
any concrete steps for their economie
development. The basic pay of a
sweeper is something between 15 to
25 rupees even in the famine-stricken
conditions of these days. In several
places of Bihar the basic pay Is rupees
10 only. When thousands of people
of that state cannot afford even one
meal, think, what would k¢ the con-
dition of the labourers of that area
who get so meagre wages.

[MR. DEPUTY-SPEAKER in the Chair]

So far as the labourers of the health
and sanitation department are con~
cerned, no authorities are prepared to
pay any attention towards them.
Therefore, these people are now intend-
ing to give up this prnfession and
take up such professions with which
they may be able to make their beth
ends meet; and under these circum-
stances such feeling is natural. But
by this Ordinance they are compelled
to carry on this profession, irrespec-
tive of the fact whether they get
enough wages or not. they may get
their grievances redressed or not. or
they may be undergoing any hard-
ships. ' I simply cannot understand how
far such a measure can be justified fm
the present democratic set up of the
country. I want to know_ how long
our Government would not provifde
them with houses and will keep them
poor, hungry and naked? May I know
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[Shri Raut]

how long it will take them to own
their own houses and land? How long
will they live like animals in Govern-
ment quarters and in dingy and dirty
hovels. and how long will they be com-
pelled to carry on this profession even
at the cost of their own honour and
prestige?

I have studied the view points of
the labourers of the whole country.
It was demanded in 2 resnlution passed
at the All India Depressed Classes
Association meeting which was held
in Patiala last month that this Ordin-
ance should soon be withdrawn. 'The
Government. therefore. should with-
draw this Ordinance as soon as pos-
sible, otherwise I know that such
situation in near future may as may
compel them to take some practical
steps against this Ordinance and the
point may be referred to the High
Court or the Supreme Court. Therefore
I would again ask the Government to

take nccessary steps to this effect
soon.

4 P.M.

In reply to a cut motion it has been
stated on behalf of the Government
that these labourers “ave been re-
cognized at par with other labourers
and they are provided with -all the
facilities. But we find that in practice
they are not getting the same labour
facilities as are provided to other
classes of labourers. It is possible that
there may be provision for providing
such facilities in the mills and indus-
trial areas, or in municipalities, belong-
ing to these areas, but that is not so
in the municipalities of other places,
or in the various branches of the
sanitation department. Even today the
labourers who are under the employ of
Municipalities, are deprived of such
facilities as are provided to other
classes of labourers. Neither they get
any leave other than the maternity
leave nor all the Municipalities have
provided them suitable house accom-
modation. Such arrangements exist at
some places but they are, at such
places where they have to lead a life
analogous to that of animals. If they
are the employees of the hospitals,
their quarters are constructed near the
T. B. Wards. Cholera Wards, Isolation
Wards and the Post Mortem Houses.
If they are the employees of the Muni-
cipalities, in that case too, their quar-
ters are constructed near the public
latrines. night soil centres, refuse carts
centres or the dead bodies houses or
near the big sewage gutters of the
cities, under theze conditions they get
no scope for their physical develop-
ment.
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Regarding their pay, I have already
stated that the authorities fix their
pay according to their own whims and:
there is no unified scale of their pay.
They are dismissed from services or
are fined without any inquiry being:
instituted into their cases. It is a well
known fact that one-third or one-fourth
amount of their pay goes to the pockets
of the peons. jamadars. Sanitary
Inspectors or others and if they show
reluctance to pay that, they are labelled
as t“ieves, rogues and loafers and are
dismissed from service immediately.
They can be dismissed any, time by
the authorities, but they are not allow-
ed to leave the service of their own
accord. If they give notice of their
resignation one or two months before,
evén then their resignation is not
accepted, and if they violate these rules,
immediately a warrant of arrest is-
issued on account of which they have-
got to carry on this low profession
under compulsion in spite of these
atrocities.

I know several such instances where-
the sweepers, who have put in 30 to-
40 vears’ service in the various
branches of the Sanitation Denartment
have been removed from the services.
But neither they have been awarded
any gratuity nor provident fund. nor
any {inancizl help has been extended
to them. The Municipal authorities of
Bihar State have openly declared that
the sweepers are not entitled to get
any gratuity or provident fund or any
other financial help after their retire-
ment, irrespective of the 'ength of
their service. May I know whether
the sweepers employed in the Sanita-
tion Department have been declared
labourers belonging to such category?
Do you call them facilities when they
have to undergo these hardships and
face atrocities? The Government also
did not institute any enquiry to put
an end to these atrocities. nor they
cared for their welfare. If these people
ever attempted to raise their voice
through' their organisation in order to
free themselves from such hardships,
the authorities resorted to the policy
of revression declared them offenders
and their legally constituted unions
were not accorded any recognition.
Nothing to say of other places., even
in the capital city, Delhi. such a union
has not been recognised. Apart from
the union set up by the menial staff of
the Lady Hardinge College being
recognised. for which they made con-
stant efforts for months together, even
the organisers of that union have been
debarred from entering the hospital
premises even. Due to this measure,
dissatisfaction among the labourers is
on the increase day by day and they
are determined to offer Satyagraha.
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In reply to a question, the hon.
Minister of Railways has stated that
the sweepers employed in the Railway
Department are provided with every
Aacilities. It is possible that they may
be entitled to have such facilities, but
as far as I know these facilities are
limited to office files only. In Dinapur,
-on the E.I. Railway, one fifth of the
-ﬂ:li}; bf the permanent staff and one

d of the temporary stafl is illegally
taken every month. So much so that
An the case of reinstatement of a person,
ne is asked to pay Rs. 100 and in case
©f. his being -made permanent he is
«wharged Rs. 200. Many times protests
were made against this illegal prac-
tice, but the authorities paid no heed
to it. On the other hand those who
:made these protests were dismissed
from service and this highhandedness
As still continuing. Such state of affairs
.is prevalent almost at all places in the
Sanitation departments of all the Rail-
"Ways.

I will, therefore call upon the Gov-
ernment to consider these facts with a
cool mind and take some definite steps
for the progress of these people. I
Thave ulso to ask the State Govern-
meonts to put into cffert some useful
schemes for their progress so that these
people also may acjuire  elementary
bhuman rights, and may lead their lives
with the sampe dignity as has been
assured by the Constitution.

Shri C. D. Deshmukh: I rise scme-
-what stunned at the end of so many
qays of discussion to give my reply.
The Finance Minister is the official
receiver of universal criticism in the
Budget session. But I do not propose
tn describe any of my critics as destruc-
‘tive or fractious except perhaps one
©or two who are, I see, not present here.

Mr. Deputy-Speéker: We have heard
‘hon. Members take exception to the
‘Ministers not being present but one

would expect that .when' the hon. ’

Finance Minister replies and winds up
te debate, all hon. Members who were
very anxious to take part in the debate
-and who have placed their points of
view before the hon. Finance Minister
and the Government must be here to
hear the cxplanations of the various
-guestions at issue. It is not just to
‘the hon. Finance Minister if those hon.
‘Members who were anxious to speak
‘are not in the seats now. I “ope they
-will make it good next time and here-
-after.

Shri C. D. Deshmukh: I want this to
‘be conveyed to hon. Members.

Shri J. R. Kapoor: Those hon. Mem-
®ers who were anxious to speak, but
-«oould not get an ooportunity, are here
4o listen to the hon. Finance Minister.
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Shri C. D. Deshmukh: Anyway, my
view is that many interesting points
have been raised and I should have
liked more extended opportunities of
dealing with them in some detail but
I fear that is not going to be possible
wi<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>